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MOTION RE APPOINTMENT OF 
MEMBERS OF THE RAJYA SABHA TO 

THE JOINT COMMITTEE OF THE 
HOUSES ON THE MONOPOLIES AND 

RESTRICTIVE TRADE PRACTICES 
BILL, 1967 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI K. V. RAGHU-NATHA 
REDDY): Madam, I beg to move the 
following motion:— 

' "That the following Members of the Rajya 
Sabha be appointed to the Joint Committee 
of the Houses on the Monopolies and 
Restrictive Trade Practices Bill, 1967, in 
the vacancies caused by the retirement of 
Shri K. V. Raghunatha Reddy, Shri 
Chandra Shekhar and Shri R.K. Bhuwalka 
from the membership of the Rajya Sabha 
on the 2nd April, 1968:— 

1. Shri K. V. Raghunatha Reddy 
2. Shri Chandra Shekhar. 
3. Shri T. N. Singh." 

The- question was put and the motion was 
adopted. 

MOTION RE APPOINTMENT OF A 
MEMBER OF THE LOK SABHA 

TO THE JOINT COMMITTEE OF 
THE HOUSES ON THE 

MONOPOLIES      AND        RESTRIC-
TIVE  TRADE   PRACTICES      BILL, 

1967 
THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI K. V. RAGHUNATHA 
REDDY): Madam, I beg to move the 
following motion: — 

'That this House recommends to the Lok 
Sabha that the Lok Sabha do appoint a 
member of the Lok Sabha to the Joint 
Committee of the Houses on the 
Monopolies and Restrictive Trade Practices 
Bill, 1967 in the vacancy caused by the 
resignation     of    Shrimati    Vijaya 

Lakshmi Pandit from the membership of 
the said Joint Committee, and 
communicate to this House the name of the 
member so appointed by the Lok Sabha to 
the Joint Committee." 

The question was put and   the motion was 
adopted. 

ALLOTMENT OF TIME FOR CON-
SIDERATION      OF THE      APPRO-

PRIATION   (No.   2)   BILL,   1968 

THE DEPUTY CHAIRMAN: I have to 
inform Members that under rule 186 (2) of the 
Rules of Procedure and Conduct of Business 
in the Rajya Sabha, the Chairman has allotted 
three days for the completion of all stages 
involved in the consideration and return of the 
Appropriation (No. 2) Bill, 1968, by the Rajra 
Sabha, including the consideration and 
passing of amendments, if any,, to the Bill. 

To enable more Members to tak* part in the 
debate, the lunch hour will be curtailed by 
half an hour and the House will sit up to 6 
p.m.. on all the three days. 

THE  APPROPRIATION       (No.     2> 
BILL, 1968 

THE  MINISTER   OF      STATE  IN 
THE      MINISTRY      OF     FINANCE 
(SHRI  K.  C.  PANT):     Madam,      I beg to 
move: 

"That the Bill to authorise payment and 
appropriation of certain, sums from and out 
of the Consolidated Fund of India for the 
services of the financial year 1968-69, as 
passed by the Lok Sabha, be taken into 
consideration:" 

This Bill provides for the withdrawal from 
the Consolidated Fund of India of the 
amounts required to. 
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meet the expenditure charged on the Fund 
and the Grants voted by the Lok Sabha. The 
figures in the Bill are based on the provisions 
shown in the Budget documents. They also 
include the sums voted "on account" and 
provided for in the Appropriation (Vote on 
Account) Act, 1968 for expenditure  during  
April-May,   1968. 

The total amount to be withdrawn from the 
Consolidated Fund jf India | during the year 
1968-69 comprises Rs. 3308.51 crores for 
expenditure on Revenue Account; Rs. 1395.59 
crores for Capital Expenditure other than that of 
Railways; Rs. 1317.03 crores for disbursement 
of loans and advances and Rs. 9440.88 crores 
for the repayment of debt. These figures, it 
might be mentioned, represent gross amounts of 
withdrawal from the Consolidated Fund and do 
not take into account the receipts or adjustments 
in reduction of expenditure. The net amounts 
are those shown in the Budget documents. 

The expenditure on Revenue Account 
includes Rs. 2107.66 crores for Civil 
Departments, Rs. 943.39 crores for Defence 
Services, excluding capital outlay and Rs. 
234-20 crores for the Posts and Telegraphs 
Department. Of the major items under civil 
expenditure, mention may be made of Rs. 
753.79 crores for assistance to States, 
including their share of Union Excise duties 
and grants-in-aid to Union Territory Govern-
ments; Rs. 561.69 crores for payment of 
interest and other debt charges; Rs. 441.49 
crores for social and developmental services, 
including, education, • scientific research, 
public works, river schemes, transport and 
communications and Rs. 206.02 crores for 
administrative services, including tax 
collection. 

Of the major  items of capital expenditure, 
mention may be made of Rs.   191.16  crores   
for   investment   in | Government companies  
and corpora-   I tions;  Rs.  434.71  crores for 
purchase 

of foodgrains; Rs. 267.72 crores for 
fertilizers; Rs. 114.75 crores for puo-lic 
works, river schemes, transport and 
communications and Rs. 130.90 crores for 
Defence capital outlay. The gross 
requirements for disbursement of loans to 
States and Union Territory Governments 
amount to Rs. 855.71 crores. A provision of 
Rs. 461.32 crores has been included for loans  
to  other  parties. 

Of the amount provided for under 
repayment of debt, Rs. 244.40 crores are on 
account of repayment of market loans, Rs. 
196.48 crores for other debt repayments and 
Rs. 9,000 crores for discharge of treasury 
bills. As the treasury bills have a currency of 
91 days, provision has to be made for their 
discharge four times during the year. 

Full supporting details have beert given as 
usual, in the Budget documents circulated to 
hon. Members. The House has also had an 
opportunity of a general discussion on the 
Budget. I do not, therefore, propose to take 
the time of the House in explaining further the 
provisions included in the Bill but shall try to 
meet the points that hon. Members may raise 
during the course of the debate. 

Madam, 1 move. 

The question was proposed. 

THE DEPUTY CHAIRMAN: Mr. 
Dahyabhai Patel will speak after lunch. The 
House stands adjourned till  2  P.M. 

The House then adjourned for 
lunch at lifty-eight minutes past 
twelve of the clock. 

2 P.M. 

The House reassembled after lunch at two 
of the clocks the DEPUTY CHAIRMAN in the 
Chair. 
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SHRI DAHYABHAI V. PATEL (Gujarat): 
Madam, while offering a few remarks on the 
Appropriation Bill I do not think it would be out 
of place to mention that I feel—with due respect 
I may say I do not mean anything personal—that 
it is surprising that the Vice-President who 
presides over this House should be absent from 
the House from the second day. According to my 
understanding—I would like to be corrected if 
my understanding is not correct—one. of the 
important functions of the Vice-President is 
presiding over this House. Dr. Radhakrishnan 
who filled the position of Vice-President with 
great distinction —I happened to be here for 
several ' years when he was there—always i used 
to be present. Such an occurrence and 
particularly on the second day. 

I also find that one of the matters that I 
wanted to raise was a privilege motion. I find 
the Minister has gone away, I understand that 
he has gone to Europe. Is it not possible for 
Government to arrange its business in such a 
way that important members of Government, 
important persons who fit into the scheme of 
parliamentary democracy, remain present 
during the period that Parliament is sitting? I 
would not call it contempt of the House, but I 
do think it is not proper management of 
Government business that such things should 
happen. 

Madam, while speaking on the Ap-
propriation Bill one feels everyday that the 
affairs of this country financially are not in a 
good way. Things seem to be deteriorating. 
One of the chief reasons for the deterioration 
of the financial condition of this country is the 
neglect of its agriculture and its agriculturists. 
The way in which the Food Zones have been 
m'ade, the way in which the administration of 
the Zones takes place, does not help the 
agriculturist at all. It is with difficulty that 
Government now seems to realise that the 
time has come not for idling on prices but 
support to prices. ft is on'y by giving proper 
prices to agriculturists that    people    would 
be 

encouraged to take to agriculture, that the poor 
agriculturists whose silent voice is rarely 
heard in high counsels like the Parliament are 
able to come on their own, are able to earn a 
living. Alter so many years of planning the 
picture of our agriculturist is an ill-clad person 
working in the sun with an ill-fed bullock and 
plough. Is it what we hav^ achieved after so 
many years? Therefore, the greater is the need 
for economy. 

Madam, we have the machinery of the 
Administrative Reforms Commission to set 
right some of the ills of this Government 
machinery. I do not know how it is going to 
work but it does not seem to indicate any 
reason for great optimism. We have the 
Planning Commission. The Chairman of the 
Administrative Reforms Commission says in 
today's paper that much change is necessary in 
the Planning Commission, that the Planning 
Commission should provide intellectual 
leadership in the area of planning. The 
Planning Commission does not seem to be 
aware of or at all worried about what is 
happening. I do not know whether as a result 
of this Administrative Reforms Commission 
we' will get what is really necessary for the 
pruning of all waste. This high rate of taxation 
that this country is subjected to wouM hardly 
be necessary if the waste that goes on so many 
Departments of the Government is arrested, 
curtailed, and some of the Departments 
particularly in the public sector industries are 
made to make profit. But we do not know 
whether the different Ministers or different 
Ministries are working in a co-ordinated  
fashion  at all. 

We had just now, only a few weeks ago, the 
meeting of the UNCTAD. We do not know 
actually what the decisions are. I have been 
asking for a discussion on the matter. I think the 
matter is going' to be shelved further for want of 
time. It was shelved in the last session. In this 
session we i are going to sit for a short while. 
But I   the result of the UNCTAD seems to 
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l*e that we are going to be Jinked, to ihe 
needs of the Soviet bloc. We had the delusion 
of the advantage of the rupee payment which 
we now roahse is not really rupee payment. It 
is rupee payment with 'a vengeance. It is 
rupee payment in hard currency, in gold, 
because the agreements with all the rupee 
payment countries contain a clause: rupee oii 
so much gold content. Are we following the 
same pattern or are we taking steps to review 
it? I know instances where the Government of 
India instead of helping our industrialist 'and 
merchants who had entered into these rupee 
payment agreements to negotiate better terms, 
blacklisted and stopped • the issue of licences 
to ther.e firms saying, "unless you pay up the. 
dues, the increased dues under, rupee 
payment, no further-licence will be given to 
you and you will be prevented". I do not 
understand whether this Government of India 
is for the benefit of the people, democracy is 
for the people by the people. This seems to be 
a Government by the Congress Party for the' 
Isenefit of those rupee payment count-ries. 

Even they would not help our merchants to 
get better terms. They say,, first you e'etir up, 
then we will allow. In this were some people 
who had themselves negotiated terms and 
obtained more credits for payment. 
Government did not care to verify. They only 
stopped their production. And how "many 
months' production, bow many man-hours and 
how many production-hours were stopped? 
Has the Government at all bothered to look 
into it? That is how the Government 
machinery is working. Every Ministry seems 
to be going in its own way. We had la large 
shoe industry in Agra, to quote an example; 
more or less a cottage industry. Large 
quantities of shoes were ,eoing to "Russia and 
we flelt very happy. Suddenly we learnt that 
Russia has rejected these shoes because they 
want a certain type of stitching. We hear 
i,nothing more. We understand that 
Government is going to set up a new 
311 RSD—5. 

shoe factory. Why? Government has acquired, 
or more or Jess given their consent to, the 
management of a company called the BIC, 
which is also in UP, in Kanpur, a company 
that produced -the best shoes during the* Bri-' 
tish regime; it is in & position to do it. Why is 
this company not being commissioned to do 
it? Are the Directors not willing to do it? 
Instead of doing that, it is suggested or it is 
being talked that a new plant is going to be 
put up by the Government fior which new 
machinery is going to be imported. Why are 
you wasting money? I understand that the 
new. shoe plant is going to be located in the 
constituency of the Prime Minister. Is this the 
way the Prime Minister's election prospects 
are going to be influenced? Surely this is not 
the right way of going about the business. 

Madam, then we have the question of /the 
Government's policy on oil. I charge the 
Government with stepmotherly treatment to 
Gujarat. I am sorry, the Minister in charge of 
this, or rather the person who gave the Oil 
Award, has behaved like, many people, has 
kicked the stool on which he has risen, if not 
unfaithful to the salt which made him. What is 
(the reason why Gujarat should pay such a 
high price for oil which oil is explored and it 
is the cheapest produce in Gujarat as against 
Assam where it is so expensive and yet it is 
sought to be given to them cheap. On the 
other hand, about the Narmada Project about 
which Gujav> rat is so keen, we heard a 
question in the morning. Well, the Govern-
ment has allowed the Gujarat State to say, all 
right, we will not give our oil if we do not get 
this Narmada Project. Is this how this Govern-
ment is carrying on its affairs in this country? 
It is an utter failure of this Government, of 
their planning policy. Is it planning? Do you 
call this planning that you put up a factory 
where it is not necessary, put up an additional 
factory when you have control over factories 
which are able to do things.    Is this 
planning? 

I    I 
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[Shri Dahyabhai V. Patel] And then, you 
have the Administrative Reforms 
Commission which is sermonising. Only 
in this morning's paper, in the Hindustan 
Times at page 16, we have this new item 
about the Administrative Reforms 
Commission recommending somethingj 
while the Planning Commission con-
tinues to say that we are going our own 
way. The trouble with this country has 
been the Planning Commission. The 
Planning Commission has mismanaged 
the affairs of this country right from the 
beginning. Therefore we have the sorry 
spectacle of high prices where prices 
should have been low. The basic 
advantage that this country has is its 
population and its cheap labour has been 
lost because of the wrong oolicies of the 
Manning Commission and, of course, of 
the person who was in charge of the 
Planning Commission; his labour policies 
are competing with some people, some 
parties, in this country who are not 
interested in this country but who are 
interested in the ideology and 
governments of other countries and who 
want to copy them here. It just creates 
confusion and high prices which they 
want to establish in this country to suit 
themselves. They never tell us how such 
agitators and such people who make 
things difficult, who engineer strikes, are 
there today. If this Government can copy 
that lesson, it would be something. But 
this Government will not learn and they 
go on allowing things to go waste day 
after day in this manner. 

Madam, we have the spectacle of the 
shortage of tyres. Some paper says today, 
or yesterday, that there is a shortage of 
scooter tyres. Why is the shortage? We 
have got three or four companies where 
foreign capital has been invested or rather 
small capital has been invested which 
they show as very large. I would ask the 
Minister to correct me. From the SSrd 
Report of the Tariff Commission, I gather 
that one of these companies h*s a capital 
of only Rs. 20,000 and it 

I takes away two lakhs or three lakhs 1 or 
four lakhs of rupees every year from this 
country. But the Planning Commission and 
the Industries Ministry give them the 
profitable allocation of making scooter and 
ear tyres. They will not make use of 
cheaper tyres. They are asking the 
indigenous plants which are just breathing 
their way through, who are just trying to 
catch up, you do this. But the profitable 
business would go-to them. 

There is another aspect of this matter  
to  which   our   Government   does not   
seem   to     be~ alive.    When  the 
Pakistani   invasion      came,   we   were j   
entirely dependent    on these foreign 1   
tyre     companies      for  our   supplies. 
They    supplied    truck    and    heavy I   
vehicle tyres to us as also to Pakis-'   tan.    
So, it was the easiest thing for Pakistan to 
get the figures from those I   companies.    
Even     as  a  matter     of J   security,   
indigenous   production   with i  Indian 
capital should have been built i   up.    
Our Government does not learn ;   that 
lesson and they put up boards, big boards, 
of secrecy without seeing     the obvious 
that is in front of their eyes and without 
encouraging produc-I   tion by Indian 
factories. 

Similarly, there is the question of j   
tractor tyres.    There is a shortage of j   
tractors;   much   more  so,   there   is  a 
shortage  of  tractor   tyres.     I   know. 1   
in  a certain case the    dealers come !   and  
take  away  the  tractors  without I   tyres.    
They say,  we     will  buy the I   tyres  
mitside.    Why?     Because   the foreign 
companies     which have    the moulds 
and the wherewithal of making these 
tractor tyres refuse to produce  them.    It   
is   not  so   profitable They want  to 
produce what  is most profitable.    They 
say, there  is a demand for scooters, so we 
are making more scooter tyres; there is a 
demand for cars, so we are making more 
car tyres.   But they have got the moulds, 
the equipment and they can do both 
together.    Our     Industries    Ministry 
does not seem to realise these very simple 
things.    Of course, they hare their own 
ways . . . 
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SHRI BHUPESH GUPTA (West Bengal): 
They have made Shrimati Maimoona Sultana 
a director of the Heavy ElectricaLs, Bhopal. 

SHRI   DAHYABHAI   V.   PATEL: Well 
these are the ways of our Ministry. 

SHRI ARJUN ARORA (Uttar Pradesh) : 
Heavy Electricals do not manufacture tyres. 

SHRI BHUPESH GUPTA: I do not know, 
she has been given a big car also.    I believe 
it consumes tyres. 

SHRI DAHYABHAI V. PATEL: Well, 
Mr. Bhupesh Gupta has pointed out one case. 
May I point out another case? A gentleman 
who was in the ACC in the Sales Department 
was brought in as Manager of the Ashoka 
Hotels or Chairman. His TA bill was Rs. 
5,000 for coming from Delhi to Bombay. Is 
this not in the Report of the Public 
Undertakings Committee? 

SHRI ARJUN ARORA: Not one trip but 
many trips. Rupees five thousand was not the 
Bill for one trip but for many trips. 

SHRI DAHYABHAI V. PATEL: Why 
were many trips necessary for an officer to 
come from Delhi to Bombay? And now, this 
officer the Government thought of thrusting 
on a private company because this is not 
enough for him, this one job is not enough for 
him. Is this the way we are doing business, 
we are conducting the affairs of this country? 
Madam, the affairs of this country are in an 
utter mess. The Planning Commission goes in 
one direction; the Industries and Commerce 
Ministry goes in another direction. So many 
things are being done in the name of the 
Prime Minister. About this B.I.C. Group, 
about which we had a discussion and on 
which I want to raise a privilege motion—
unfortunately the Chairman is not here, I 
wanted to give that motion, we have been 
supplied wrong information—I am told that 
this gentleman is now sought to be   made   a      
Director   in   this   B.I.C. 

Group also. What favouritism is j this? Is he the 
nominee of the Prime Minister? I do not know 
how that can be done. At one stage, we are told 
that the Government does not appoint Directors 
on this Company. On the other hand, these 
things are going on. Dust is being thrown into 
the eyes of the people and the eyes of Members 
of Parliament. This is how the affairs of this 
country are being conducted and that is why we 
are in this sorry mess. 

Madam, to help Gujarat to build up its 
power resources, the Dwarka Power Station 
was undertaken. I would like to know why the 
cost of the power station has become double 
its original estimate. And even with the 
doubled cost, the promised power is not 
coming. In spite of the protests of the people 
of Gujarat, for the refinery and the power 
station you took away the best agricultural 
land in Gujarat, even though a site not so 
productive was available only three or four 
miles away. This is an atrocity that you have 
committed and the fumes from the refinery 
have made large areas of agricultural land 
roundabout less productive than they were, if 
not unproductive. If you travel from Surat to 
Baroda by night, you see huge flares burning; 
that is gas from the different oil wells. Gujarat 
is asking for oil gas power for its industries. 
You say. But the Government says "No; not 
to be done." This is the type of planning that 
we have. It is all waste everywhere. We have 
been told by one of our esteemed colleagues, 
Mr. Kathju, as to how much waste is going on 
in the C.S.I.R. The suggsstions that he made 
have all been kept aside, when we could save 
several crores of rupees by implementing 
those suggestions. Such suggestions are not 
accepted. When is the Government going to 
wake up and save us from this? This heavy 
taxation would not be necessary at all if 
Government corrected its ways. When is the 
Government  going to wake up? 
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SHRI K. P. MALLIKARJUNUDU (Andhra 
Pradesh): Madam Deputy Chairman, let me 
first of all thank you for having given me this 
opportunity to speak a few words on this 
occasion. In his Budget speech, our Finance 
Minister stated that on the revenue account, 
there was a surplus of Rs. 80 crores and that a 
deficit had to be faced on account of the 
capital expenditure. A deficit to the tune of 
Rs, 290 crores was estimated in the Budget of 
1968-69. In order to make up a part of the 
deficit, some taxes were imposed. And even 
with the monies that could be realised by 
means of these fresh taxes, the deficit stands 
at a very high, figure of Rs.  290  crores. 

Last year, our Finance Minister was very 
firm i:i saying that deficit financing would be 
avoided at any cost. This year, unfortunately, 
deficit financing had to be resorted to. I quite 
see that there is some force in the contention 
that deficit financing is not such a bad thing 
to-day as it was last year for the reason that 
the prices have become more or less stabilised 
and the upward trend in the prices has been 
arrested. From the wholesale price index we 
see that the trend nf prices has been controll-
ed. That being the case, there seems to be 
some justification for resorting to deficit 
financing in spite of the fact that deficit 
financing would naturally lead to a rise in 
prices. My submission is that there is a way 
out of this difficulty and our finances can be 
balanced by other methods. 

Madam Deputy Chairman, you arc aware 
there is a considerable improvement in our 
agricultural sector. Jt has been estimated that 
this year our total foodgrains production would 
be in the vicinity of 95 million tonnes, an 
addition of nearly 20 million tonnes over last 
year. That being the case, there would be in the 
hands of our agricultural population a sum of 
Rs. 1,200 crores additionally. My point  is  
whether  we  cannot  mop  up  1 

a little portion of that money that has come into 
the hands of the agriculturists. I know the 
difficulties of our agriculturists. For the last two 
'or three years they   suffered a good deal on 
account of the drought and failure of rains. They 
must be given some respite, I agree. But there 
are certain sections of the agricultural 
population who are somewhat richer and who 
can be tapped in order that our resources may be 
mobilised. I do not want that we should" report 
to taxation so far as the agricultural incomes are 
concerned. What I mean to say is that we can 
realise a portion, of the funds that are now 
available with the agriculturists by means of. a 
kind of lnan. Can we not raise a. loan of Rs. 300 
crores from the agriculturists for this year? 
What is. the difficulty? Where is the hurdle? I 
was told that constitutionally speaking we are 
not in a position to make any levy on 
agriculturists in absence of consent by the 
concerned States. I should think that so 'far as 
taxation is concerned, we cannot tax the 
agricultural incomes. I quite agree. But so far as 
the collection of. some loan is concerned, I do 
not think there is any constitutional difficulty in 
the way. For example, let us take the entry 35 in 
the Seventh Schedule of the Constitution. It re-
lates to Public Debt. Under the heading "Public 
Debt", the Union Government can take 
measures to collect a loan. Beside that, there is 
another entry, entry 95, which vests certain 
residuary powers in the Union I ernment. It 
deals with subjects not covered by any of the 
three lists at-, tached to the Seventh Schedule of 
the Constitution. That is a residuary entry which 
empowers the Union Government to do certain 
things which are not covered by any of the 
entries. So under that provision, I should think 
that the Union Government' can adopt certain 
measures by which they can collect a loan from 
the agriculturists who can afford to subscribe to 
such a loan. Leaving out the poorer sections of 
the farmers and confining ourselves to the richer 
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. sections of the farmers, I do not think it is 
impossible to collect by way of loan an 
amount of Rs. 300 crores out of the Rs. 1,200 
crores or Rs. 1,400 crores of additional money 
that is coming into their pockets on account of 
the bumper crop which we have this year. So 
I would request the Union Government to 
examine this aspect of the matter carefully 
and see whether such resources cannot be 
tapped.    If that can be done,  deficit 

. financing can be avoided. The deficit 
financing of Rs. 290 crores can be avoided by 
means of loans which can be collected from 
the richer sections of the population. That is 
niy proposal which I request the Government 
to seriously consider. 

Then coming to my. home-State, Andhra 
Pradesh, I should like to make a few 
observations. Now you know that Andhra 
Pradesh is an agricultural State. It has been 
contributing a good deal to the Government's 
procurement policy. Particularly rice is in short 
supply all over the world. It is a very rare 
commodity. Such a commodity is being 
supplied by the Andhra Pradesh Government to 
the extent of 5 or 6 lakh tons every year. Even 
this year, if I am not wrong, the commitment is 
for 7 lakh tons or so. That being the case, I 
should request the Central Government that 
Andhra Pradesh should be given some kind of 
special treatment, as we are giving some special 
treatment to the agriculturists and farmers; we 
are allocating more funds for the improvement 
of agriculture at the expense of other sectors of 
economy. Likewise a State which lays greater 
accent on agriculture, which spends a good deal 
of money on agriculture, which utilises the 
loans granted by the Central Government to-
wards the improvement of agriculture and rural 
electricity, such a State should be given some 
kind of special treatment. In the international 
trade there is a term 'mos; favoured nation'. 
There is some SUC'J -clause. Similarly I should 
say tbttt domestically     speaking    also     
States 

    like  Andhra  Pradesh     which  contri-[   
bute  to  the     country's     agricultural 

economy  should be given some kinJ 
of special treatment. • 

SHRI  R.     T.     PARTHASARATHY 
(Madras); Madam, is it not like feed-I   ing a fat 
man? 

SHRI AKBAR ALI KHAN (Andhra i   
Pradesh): Compared to Madras we are starving. 

SHRI K. P. MALLIKARJUNUDU: Suppose 
there is a milch cow which gives us good milk. 
If you feed it I more, it can give still more milk. 
(Interruptions) I know in my hometown of 
Machilipatnam which is in the centre of rice-
producing areas rice is sold at more than Re. 1 
per seer. The people are complaining. Why 
should the people be made to pay more? 

SHRI C. ACHUTHA MENON (Kerala): 
How is it that we do not get rice in Kerala? 

SHRI K. P. MALLIKARJUNUDU: It is 
not correct. We are supplying rice to Kerala. 
(Interruptions) My submission is that because 
it is a predominantly   agricultural   State ... 

SHRI PATIL PUTTAPPA (Mysore):. 
Madam, I sympathise with Mr. 
Mallikarjunudu. Andhra Pradesh has 25 per 
cent, irrigation whereas Mysore and 
Maharashtra have got only 7 per cent. 

SHRI K. P. MALLIKARJUNUDU: I do 
not grudge the Centre or anybody giving 
more facilities to other States. 

SHRI A. G. KULKARNI (Maharashtra) : 
You are getting more water. 

(Interruptions) 

SHRI  K.   P.  MALLIKARJUNUDU We  
are  not  getting  sufficient  supply of wutoi 
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SHRI A. G. KULKARNI: Give me your 
water from Nagarjunasagar and I will produce 
rice and give you at one rupee a seer. You 
want the most favoured treatment. 

SHRI K. P. MALLIKARJUNUDU: I do 
not want to enter into any controversy 
although I have got enough facts to counter 
your arguments. Just let me present my case. 

(Interruptions) 
THE DEPUTY CHAIRMAN: Please 

continue your speech. 

SHRI K. P. MALLIKARJUNUDU: What I 
am submitting is we are entitled to some kind 
of special treatment, having regard to our 
contribution and having regard to the position 
which we occupy in the scheme of supplying 
rice to India. That is my humble submission. 
(Interruptions) That is not begging. I can beg 
the Government, I can beg the House. There is 
nothing wrong in it. (Interruptions) Is there 
any State which is supplying more rice than 
Andhra to the Central Government? This State 
is supplying 6 to 7 lakh tons, thus saving a lot 
of foreign exchange. For the imported rice we 
are paying at the rate of Rs. 1,400 per ton. We 
are able to save that foreign exchange because 
Andhra Pradesh is supplying rice to the 
Centre, so that the deficit States might be fed. 
In this connection I would like to say that as 
compared to the last year the Central 
Government's assistance to Andhra Pradesh 
has been reduced by Rs. 20 crores. I request 
that the Central Government should come to 
the rescue of Andhra Pradesh and see that the 
Central assistance is of the same order as it 
was last year. Otherwise the whole tempo of 
the economy will be badly affected. 

SHRI A. G. KULKARNI: You have got 
more money, ample money. 

SHRI K. P. MALLIKARJUNUDU-Where 
is the money? 

SHRIMATI YASHODA REDDY (Andhra  
Pradesh):     Where  is     the 

I   water,     thanks to  the     Maharashtra 
Government? 

(Interruptions) 
SHRI A. G. KULKARNI: Agriculture is 

boosting. Why are you asking for most 
favoured treatment? 

SHRI K. P. MALLIKARJUNUDU: We 
want to improve our rural electrification so 
that many wells may be energised. We want 
the pumping sets to be energised. 
(Interruption) I am concerned with electricity 
and irrigation not with any steel plant. These 
things are very necessary for the production 
of food and Andhra has specialised in it. That 
is the reason why I request that it requires 
some special kind of treatment. Give us the 
necessary money and we shall supply  ample 
food. 

(Interruptions) 
SHRIMATI YASHODA REDDY: Mr. 

Kulkarni is not a farmer. So he cannot   
understand these things. 

SHRI A. G. KULKARNI: I am a farmer all 
right. But you are an advocate. So how can 
you know it? 

SHRI      S.      S. MARISWAMY 
(Madras): Madam, will it not be better if these 
Congress Members settle their differences in 
the party meeting? 

SHRI K. P. MALLIKARJUNUDU: My 
contention is that the Centre should come to 
the rescue of the State Government by 
providing enough funds so that its economic 
or agricultural programmes might not be 
affected. 

SHRI A. G. KULKARNI: Vor everybody. 

SHRI K. P. MALLIKARJUNUDU: You 
also ask for it. 

THE DEPUTY CHAIRMAN: You must 
address the Chair. 

SHRI K, P. MALLIKARJUNUDU: What 
am I to do? When they put questions, 
naturally I have to answer them. 
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There is one local matter which 
concerns the town of Masulipa'am It 
is an old and ancient port which is 
coming into disuse now. Some 
schemes were prepared for the im 
provement of that port because it is 
the centre of Andhra and the ferti 
lizer imports from Vizag and other 
places are coming through this port. 
Unless this port is improved, there 
would be great difficulty in distribut 
ing the fertilizers. The Centre should 
make enough funds available for the 
improvement of the MasulipaUm 
port for which a blueprint has been 
prepared. According to the expert 
^committee set up for the improvement 
of this port, a sum of Rs. 120 lakhs 
is required. Because it is a minor 
port, its administration vests in the 
hands of the State Government. The 
Central Government can give us 
technical and financial help. I urge 
on the Centre to see that some funds 
are made available to the Masulipatam 
port for carrying on its improvement 
work. » 

With these few words, I conclude and I 
thank you for giving me, this 
opportunity. 

  



•359    Appropriation (No. 2)       [RAJYA SABHA] Bill, 1968 360 

 



361     Appropriation (No. 2) [30  APR.   1968] Bill, 1968     ••    362 

 



363  Appropriation (No. 2)       [ RAJYA SABHA ] Bill, 1968 > 364 
 



■ 
365     Appropriation (No. 2)       [ RAJYA SABHA ] Bill, 1968 > 366 

 

 

|   They  withdrew   the  signatures  from I  
the reports which had already beoa signed. 

[THE  VICE-CHAIRMAN   (SHRI AKBAR 
An KHAN) in the Chair]. 
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'k   P.M.

SHRI B.  V.     ABDULLAH    KOYA 
(Kerala):        Why     are     communal 
riots    there    at    Chickmagdlur    and i   
Mangalore? 
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StfRi     BALACHANDRA    MENON 
(Kerala);   Mr. Vice-Chairman,   every 
year this Appropriation Bill is placed 
before us and it is passed.    But we have 
to see what really happens.   The i« 
country goes on as before with no pro-
gress.   1 do not know why after these I  
20 years we have not been able   to l  
adopt such policies as would put the 
country on a sound economic basis or 

 

The  State must     necessarily be 
long to producing masses, workers in 
fields and factories. 
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would rti&ke our economy strong and 
independent.      Unfortunately    such a 
thing has not been done.   Even as far 
back ac 1886    the national Income of 
India was Rs. 20 and the expenses-for a  
family would come only to Rs.  6. That 
was the position in 1886.    Now 100 
years after are we better? That I woujd 
like to know.    When the East India  
Company was there     or even aiterwaids  
when the direct    British rule was there, 
the income was about B-«. 20 to Rs. 251- 
and tne    expenses would come only to 
Bs. 6.   Now   the ccst of living has 
increased by 2 thousand pe~ cent.   This 
is what has happened.    Is it for this that 
we fought TUr freedom battle?    We 
fought    our freedom battle so that our 
people can have enough food, our people 
can have shelter and clothing. Have we 
succeeded in that?   I am sorry to say that 
our progress  has been so  slow that  like 
that proverbial crab    we have been 
going at times backwards.    We have 
fcuilt up an economy which is really of a 
parasitical    character.      What is it that 
has happened?    The drain   from this 
country continues.   It is   against this that 
Ranade raised his   powerful voice.    It is 
against this    drain   that Kokhale    
raised    his    voice.      Today the   same   
thing   continues.   In   the name of 
collaboration agreements   we have sold 
our country's economy.   In the name of 
industrialisation we have handed over all 
our industries to the monopolists.   Every 
year the monopolists  get  strengthened.    
Every     time we make our voice felt 
here, the monopolists get stronger.   Your 
policies are intended only to strengthen 
the hands of the monopolists.   All the 
commission reports have not helped you 
to put the economy on a sound basis 
because the neo-colonial    economy   has 
not been undei stood properly.   When 
the direct British rule was withdrawn and 
when - America stepped into the 
vacuum,    it had a new method of- 
approach and that is the    neo-colonialist    
method. Through    collaboration      
agreements, through  supporting   the   
monopolists they have built up a 
powerful force 

whicn helps hem to suck out th# life-blood 
of this country.   I am sorry that the 
mheritOTs of the national movement, those 
of you who claim to  have fought for this 
country—m.ost of you, along with most of 
us, then fought for the    national    
liberation—today    you have played into 
the hands of the American imperialists.    
You have   played into the hands of 
imperialists and made our country really 
much more bankrupt than before.    Take 
the question of food.    Have you a policy 
on food? Have you a policy on 
industrialisation? You <jo not have.   A 
good rain sometimes may help you.    When 
that    is not there, again we are in 
difficulties. When there is a good crop, 
there are States that do not get food.   The 
prices go on increasing.    The cost of    one 
measure of rice is Rs. 3.    I am fully in 
agreement with the friend    from Andhra 
who insisted that the Nagar-junasagar 
project should be immediately completed. I 
am entirely for help to Andhra but I would 
also   request our Andhra friends  to see    
that  the price of Rs. 3 and Rs. 4 per 
measure for  rice  is  cut  down  by 
liberalising the exports to other states not 
through blackmarkets but through proper 
channels.   Unfortunately that is not done. ,   
The result is we have built up a black 
market.       Perhaps      the      Government's   
new method   is to allow     the 
blackm&rketeers to operate    so    that 
capital might get formed.   This is how in 
the past centuries Britian managed t0 get its    
capital through open daylight robbery   in 
the seas.   Today   the daylight robbery of 
our children takes place so that the 
monopolists may be in a position to have 
their capital.   It this the proper way?   The 
hoarder, the blackmarketeer, the 
monopolists,    all these  people  continue- 
to have their powerful  .grip over  the  
economy  of the country resulting in the     
bankruptcy of the country.   Every problem 
I  has reached an acute form during these I   
2 Or 3 years. The problem of the minorities, 
religion, language, the hill-tribes, the State 
boundaries food,   industrialisation—all 
these have taken an acute form because in 
every one of these you 
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have bungled. I can give an example. My 
Slate which has got about 1400 ptopie per 
square mile to-day is not in a position to 
solve any of the problems Uiere because 
industrialisation has not taken place. It is a 
fact that we have done our best to get the 
maximum production from the agrarian 
.sector. 

SHRIMATI YOSHODA REDDY: You 
are not able to anything because of i-lie 
wrong Government there. 

SHKI BALACHANDRA MENON:   I £ jn  not  
quarrelling with  you.       The failures may be 
there.    I am not here to apportion the blame.    
The failure i=  there  because   we  have not been 
;>ble  to  see  that these  problems  are of such  
great  importance.    We  have failed to solve the 
problem of unemployment in spite of a 
maximum production per acre, with our rich 
coffee, cardamom, tea, rubber, oranges spices 
like  pepper etc.  With  about Rs.   170 ci ores 
that we give to you as foreign exchange we are 
not in a position to get our people fed properly.   
We were with you when you shouted    against 
the Birlas.   We were anxious that the titanium  
plant which was  to be set up there need not be 
taken up    by Birlas but what did the 
Government of India do? When our Chief 
Minister wrote    'We are prepared to scrap that 
agreement we do not want the Birlas to continue 
to have their monopolist firm  set up there'—we  
agreed with you on that—did you give us an 
alternative scheme?    Did you    allow any other 
State sector industry to come there? You did not 
do that.   When the iron ore in Calicut, which    
is having the highest iron content, is to be ex-
ploited, we do not get help from you. Take the 
fishing industry    in Kerala which  gives you 
about Rs. 20 crores now.   We can easily raise it 
to Rs. 50 crores  of foreign  exchange but why 
not pive us a few trawlers and   make  ' 
airancements    for    deep-sea    fishing there?    
Nothins is done. When socialist countries- are 
prepared to give help and when their monev is 
with you and -»vhen you are not making use of 
that. 

at least why not allow us to make use of it 
and thus help the one State to rise up which 
now is backward in industries and has so 
many of problems t0 tackle. We have 
technicians there, we have polytechnics in 
every district and a few engineering 
collegeSi We have enough of technical 
people. Why not allow us to use the help of 
the socialist countries. We have got 
unutilised grants, from them. Why not aliow 
that to be made use of? 

The regional disparity that exists today    will    
create   greater   problems. Although  I am 
interested     in seeing that the unity of this 
country is maintained at all costs because for 
that we fought  and  for that we stand,  I re-
quest you to understand that this re-geional 
disparity, if not removed,    is going to create 
the biggest headache &nd is going to be the 
greatest strain on national unity.   Unless you 
give a helping hand and understand the pro-
blems  of Kerala  as  the problems of all India, 
more talk, of unity will not help.    The 
backwardness    of    Kerala should be 
understood—also of Assam and such other 
backward states but I speak of Kerala because 
I know some: thing about it—and I request 
you that this regional disparity should go.   
Our Dlanning should be    on    that    basis. It  
is  not  that  big     industrial  areas should   
again  be  expanded  and   expanded.    What 
is it     that you are planning?    Planning     
should   be  to see that these backward areas 
should at least be brought to the same level as 
other areas.   But in this you have failed; your 
planning has failed. Will you make at least a 
new beginning? That  is   what  we   want   to      
know. And unless that is done, planning has 
no value.    And here is the time for it  and our 
economy may improve a little,    thanks to    
nature which has been very bountiful to us 
since last year after two years of drought and 
famine conditions.    This is the time to take a 
bold lead and there is every possibility for the 
country's economy to improve, for   which   at   
least,   the right-thinking   men on that side   
and this  side  should  unite     and  take  a 
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see that    all those who     stand     for     
monopolists     get defeated in there game. 

This is all what I have to say. 

SHRI SANDA NARAYANAFPA (Andhra 
Pradesh): Mr. Vice-Chairman, Sir, while 
supporting this Approbation Bill I would like 
to bring certain important matters to the notice 
of this House. Because of the efficient steps 
taken by the Finance Ministry, the soaring 
prices of all articles, not only food, also other 
articles, have come down gradually, .and it 
may lead us to a happy situation within a short 
time. 

Our country being an agricultural country 
and most of the people being agriculturists, 
we have formulated so many irrigation 
projects, minor, major and medium-sized 
projects. But with all that we have not 
been.able to produce more and meet the 
requirements of the country, and we have 
been getting foodstuffs from foreign countries 
worth crores of •rupees. Everybody knows the 
secret of it; all our technical people, all . our 
experts and economists know the secret, know 
where the solution •lies, but yet we have not 
been able to meet this problem and solve this 
situation. 

i- Now take for example Andhra Pradesh 
where there is a big and gigantic project 
which could not yet be completed 2or want of 
finance—it is the Nagarjunasagar project. 
With the completion of this project twenty or 
thirty lakhs of acres of land could •be brought 
under irrigation. And if this large extent of 
land is brought under irrigation, so many 
lakhs of tonnes of foodgrains can be produced 
and the whole country could be Supplied with     
foodgrains     to     the 

required level, and the food problem could be 
solved to the satisfaction of the country. Also 
we can avoid importing food supplies from 
foreign countries. When such is the brilliant 
prospect, even then our Government are not 
giving adequate finance to complete that 
project, to send the water, the golden water 
stored in the dam, to feed more lands and 
thereby produce crops in abundance. I request 
the Finance Ministry to look into this matter. 
The State Government of Andhra Pradesh, 
many a time, at many conferences, and in the 
National Development Council also, have 
discussed the importance of this project and 
have put forward their arguments for this 
project convincingly arid emphatically to their 
satisfaction a;;d to the satisfaction of the 
country. In spite of the prospect of production 
of food in abundance arising from this project 
we are not able to receive adequate finance 
from the Centre. So I request the Finance 
Ministry to carefully look into this matter in 
view of the urgency of the food problem of 
the country awaiting a solution, and to give 
more finance immediately to complete this 
project, so that more food could be produced 
and the ryot's economic position could be 
strengthened, and the social order, and law 
and order could be peacefully maintained. 

In this connection I would also like to bring 
to the notice of the House that there are 
certain famine areas. There are the normal 
droughts which affect the whole country in 
general. But there are also the chronic famine-
stricken areas in some pockets throughout the 
country. We want to solve the food problem 
and we are undertaking irrigation projects. 
But then we have completely neglected those 
chronic famine-stricken areas. People are 
living there also. Land is there and water is 
there under the ground. Yet we are not able to 
supply electricity there. We are not supplying 
implements to dig more wells.    We are not    
supplying move 
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drilling machines and more tractors. All 
these things must be supplied to the 
people there to drive out famine from 
those areas which yet are allowed to 
remain backward and famine-stricken. 
For example, in Andhra Pradesh there is 
Rayalaseema. Many a time hon. Members 
of Parliament, both in the Lok Sabha and 
in this Rajya Sabha, have spoken about 
the permanent relief measures to be 
undertaken to eradicate the famine in 
those areas. So many committees have 
been • appointed. Experts have been sent 
there. Aerial survey of the areas has been 
done. But nothing has been done till now, 
I am sorry to say. At least now something 
should be done. Recently I came to know 
that two expert committees have been 
sent to the Andhra areas, i.e. to Vizag and 
Srikakulam, and the other to Anantapur. 
Those committees have gone there- and 
the representatives of the local people, the 
M.L.As., the M.Ps. and other people, 
Rave met the committees and made their 
suggestions to the committees. But how 
far he Government has taken, action on 
the reports of these committees and on the 
suggestions of the local represenatives, 1 
do not know. Our Government should 
immediately look into the matter and 
study the reports. The reports are readily 
available with them, the information is 
there. The people's cry is there. The 
people's hunger is there, and immediate 
action is needed now. I request that 
Government. should immediately 
sanction money, send technical people, 
supply electricity and give more funds so 
that those areas could be protected against 
the ravages of famine and the ryots' 
economic position could be improved 
permanently. Unless those areas are 
permanently saved from the chronic 
famine conditions, the country's peace 
cannot be maintained and the country's 
economic condition cannot be improved 
to the required extent. As I said, 
Rayalaseema in Andhra Pradesh is 
chronically stricken with famine 
conditions and go the people are suffering 
there, and even, in the 

last twenty years we have not been able 
to solve that problem. At least now firm 
action should be taker, The reports are 
there. The measures suggested by the 
expert committees are there. Kindly 
reopen those reports and extend financial 
help and other facilities immediately-to 
those areas. 

In this connection I would like  10 
bring to the notice of the House that' 
while  Andhra   area  formed  part   of the 
composite State of Madras, there was  an  
agreement concluded in the \ year  1897 
between the Mysore Government   and  
the  Madras      Govern-' ment  and  that  
agreement     in     the matter   of   
distribution  of waters   of the Pennar  and  
other river.  Chitra-vathi  was  arrived  at  
with  the  con-'• sent of representatives of    
both the Governments.   Those rivers had 
their origin  in  Mysore  State     and     
they' flow   into  the  territory  of     
Andhra Pradesh.    Now the agreement 
entered into in the year  1897    was that 
Mysore Government should not construct  
any  new  projects     up     these rivers.    
But now the Mysore    Government  is  
constructing  a new  irrigation project, at     
Nagalamadaka in' Mysore State, at the 
higher level of; the Pennar river, and 
obstructing the water   supply  to     the     
Mid-Pennar Project constructed by our    
Andhra Pradesh     Government,     which 
is m' violation of the  principle laid down 
in that agreement of 1897.   Also they' 
have constructed     a    big     tank at' 
Magili Durga to store water, and this has 
naturally obstructed the flow of water 
which could be    stored in the big tanks, 
namely, Parigi and    Buk-kapatnam in 
Andhra Pradesh,  which were constructed 
in good    old days, in the days of 
Krishnadevaraya who ruled  
Vijayanagaram;     From     those days 
those tanks were getting water and  the  
people     in  that  area  were able to 
irrigate their lands and produce  
foodgrains.    Now  that as been 
obstructed.    This agreement I would like  
to bring to the     notice  of the. 
Government of India and they should 
look into  this  matter  and     examine 
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the principles laid down in this agreement and 
do justice to the people of that area of 
Anantapur District who are stricken by 
famine. The Govt, should help these 
backward areas and these problems should be 
settled at the higher levels. Though the State 
Governments of Andhra Pradesh and Mysore 
have discussed them many a time they could 
not come to any agreement. So at the higher 
level the Government of India should take up 
this proposal and solve these things 
permanently and thus give relief to that area. 

Minor irrigation schemes are mostly needed 
in these areas, minor irrigation schemes like the 
sinking of wells, deepening of wells and tanks I 
and so on. Supply of electricity is urgently 
needed in these famine-ftricken areas and the 
Government of India should allot more funds 
and encourage the execution of such projects 
and thus eradicate famine from these backward 
areas. This will result in the production of more 
1 food and, the Government should give top 
priority to minor irrigation projects, to the 
famine stricken areas. There is the Sri Sailam 
Power project in this region and there is also the 
ancient temple of the same name with the 
waters of the Krishna flowing nearby. The 
project is now I under construction. It should be 
' completed soon. If it is completed in a short 
time then electricity will be supplied at a 
cheaper rate to the ryots and this will result in 
not only more industries being started in that 
region but there will also be better production of 
foodgrains. Therefore I would request the Gov-
ernment to be kind enough to look into this 
matter and give top priority to such urgent needs 
and to see that these projects are completed 
immediately. 

Regarding industries, as you 1 know, major 
industries are not there I in Andhra Pradesh. 
Therefore un- j employment ig there and 
poverty is   i 

there. Under-employment is also there 
prevailing in all parts and we are not able to 
solve these problems. Therefore I would like 
the Government of India to take steps to see 
that more major industries are started in 
Andhra Pradesh and employment potential is 
thus created for the people and prosperity 
comes to the region and these backawrd areas 
also come up to the level of other part's of the 
country. 

There is another problem to which I would 
like to refer and that relates to the handloom 
weavers. In the Southern States there are 
about 30 to 40 lakh handloom weavers and 
these people are facing difficulties. Whatever 
they are able to produce they are not able to 
find a market for sale. The slump is so very 
severe. No adequate finances are flowing into 
this sector and as such there is unemployment 
among these people. Many years back our 
senior politician Shri Rsjaji when he W Chief 
Minister of Madras State made a statement in 
the Assembly and they also passed a 
unanimous resolution there that sarees and 
dhotis should be permanently set apart for the 
handloom sector. Unless that kind of a step is 
taken by the Government there can be no 
salvation for this industry and the difficulties 
of the handloom weavers cannot be mitigated. 
I would request the Government to examine 
this question once again. We all want to work 
for and reach the goal of a socialist pattern of 
society. But at the same time we are not 
taking adequate steps to improve the lot of 
those people who are depending on cottage 
industries, handicrafts and rural industries. I 
would request the Government to bestow 
immediate attention on this matter and solve 
the problem. They should take a bold decision 
so that they may be able to give at least a 
living wage to the handloom weavers. This is 
my earnest request and appeal to the 
Government. I request the Government to act 
immediately. 
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industry should be supplied with the raw 
materials it needs, like cotton yarn, chemicals, 
dyes and so on. They are not supplied 
properly and at reasonable rates. In this 
eonnec-lion I may mention that yarn is sup-
plied to the composite mills at a cheaper rate 
than to these people Since a long time the 
handloom weavers' associations and their 
federation of har.dloom cooperatives have 
been agitating for the supply of yarn to them 
at the rate at which it is being supplied to the 
composite mills. This is an honest and simple 
request. These things should be discussed and 
decided and finally settled so that lakhs and 
lakhs of these people who ar<? depending on 
this industry may be  benefited.     (Time  bell 
rings). 

SEVERAL HON. MEMBERS: This being 
his maiden speech, a little more time may be 
given to him. 

SHRI   SANDA     NARAYANAPPA: 
There are mineral deposits in Rayala-seema  
and other     backward     areas. Recently  the  
Government     of  India conducted  an   
aerial     survey  of   the region and  the  
reports     are     there about the mineral  
deposits,  such    as gold,   diamond,  copper,  
iron   and  asbestos deposits and so on.    If 
industries  are to be  encouraged  to come up  
in   these  areas,     these     mineral wealths 
can be utilised.    For this the Government 
should apply their mind to it and give 
finances and formulate schemes  and  start  
them     in     those areas     where    the     
raw     materials are    there.       Since     
there     are the raw  materials     already     
and     since labour is also    there,    the    
production  will be     cheaper     and the cost 
price will  be low and so     we     can supply 
the finished goods to the consumers at 
reasonable prices.   But we are   not   looking   
into     these things. We  are  starting     
industries     where there is no raw material, 
where there is no water supply.    Like that 
with so   many   disadvantages     we     start 
industries   in     different   areas.     But here  
»i«  places, where     you     have 
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abundant mineral wealth, where you have the 
water supply. So we can start industries there 
and help; the people there to combat poverty 
and to bring themselves up economically and 
come up to the level of other sections of our 
people in the country. 

1 mention all these points in the hope that 
the Government will be able to solve some of 
these problems at least this year, to give 
relief to those people in view of the 
backwardness of the area and the urgency of 
the needs of the people. 

I  would  like to  congratulate     the hon.   
Deputy    Prime      Minister   and Finance 
Minister once    again on his presenting  such  
a  balanced     Budget as he has done compared 
to the previous  year's  Budget.    He has     
won the  appreciation     of  business  people 
and  the     common      man   alike.     Of 
course in the matter of postal rates, his  
proposal   is  not  very  favourable. But that  
also  has     been  done after careful  
consideration.     I     appreciate the Budget 
proposals and 1    congratulate  the Finance     
Minister on  the steps   he   has     talutn.    He   
has   also taken   steps   for  social     control  
over banks.   Effective     steps     have  been 
taken   to  maintain  and     keep  down prices 
of commodities to the satisfaction   of  the  
common     man.    I  hope that still further 
steps will be taken by  the Government to     
bring  down prices    because we know    the 
sufferings  of  the     common     people.     We 
know what amount of suffering there is   
among     the     labouring     classes, among  
the  salaried     people,     those with fixed 
incomes and  so on.  They cannot  feed   their  
children  properly. They cannot educate them  
and they have  to  undergo  so     many  
difficulties. We should bring about such ^n 
economic   situation   that      the   prices may 
come down and people may fee! happy and we 
may be able to reach soon the   goa]   of a     
socialist pattern of  society.    With  these  
observations. Sir, I resume my seat. 
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SHRI A. P. CHATTERJEE (West Bengal): 
Mr. Vice-Chairman, Sir as far as this 
Appropriation Bill is concerned, one 
particular fact stands out glaringly and it is 
this that looking at this you feel . that it is the 
Appropriation Bill of a bankrupt State. When 
I say a bankrupt State I do not use that word 
as just an ornament. Sir, you just look at the 
figures here. The entire appropriation 
demanded for the year 1968-69 is a little over 
Rs. 15,462 crores including of course the 
amounts charged on the Consolidated Fund. 
Out of this sum of Rs. 15,462 crores or a little 
above that I find that debt charges come to Rs. 
9440 crores. That is to say, out of the total 
appropriation that you are demanding of the 
House more than half is going towards 
repayment of debt. I do not say that if we had 
incurred debt we should not repay it far from 
it. But the point' is this that it only shows the 
complexion of the financial state of the 
country. If out of the Rs. 15,462 crores of 
expenditure that you want to incur in a year 
you have to pay more than half for repayment 
of debt that only shows what a sorry state 
those Treasury Benches have brought the 
economy of India to. Therefore as I was 
submitting this is the Appropriation Bill of a 
bankrupt State. Not merely that. You are not 
merely paying this huge amount for 
repayment of debt but also in spite of the 
boasted bumper harvest of this year you are 
going to spend a little over 706 crores or 
nearly Rs. 707 crores on the purchase of 
foodgrains and fertilisers. I am quite sure that 
a lot of this amount is going to be used for the 
pur-Chase of foodgrains from abroad. This is 
the financial position of our State. 

Again, look at another fact. In spite of the 
fact that our economy is in a bankrupt state 
we are spending a huge amount on what is 
called defence. I find that the Ministry is 
asking for Rs. 915 crores for  defence  
services  and  the capital 

SHRI A, P. CHATTERJEE: Mr, Sheel 
Bhadra Yajee will hold hi* patience a little. 
Therefore the position is, we are spending 
mp>e than Rs. 1000 crores on defence, that is 
to say, on military budget. If we. leave out of 
this Appropriation Bill the moneys charged on 
the Consolidated Fund it appears that the 
balance of expenditure is about Rs. 4214 crores 
and out of this Rs. 42>14 crores we are 
spending mUTe. than Rs. 1000 crores on 
military budget. Therefore it comes to this that 
we are spending a quarter of what we propose 
to spend in the year 1968-69 on military 
expenditure. If" it were a question of capital 
outlay on military expenditure I could have 
understood because capital outlay on military 
expenditure- would have brought in some 
dividends in the shape of factories for 
production, of high technical goods and a'l that. 
But that is not the case; the capital outlay on 
defence expenditure is merely Rs. 130 crores 
but the expenditure on defence services is 
m<JTe , than Rs. 900 crores. That' means you 
are spending only 10 per cent. &f the entire 
defence expenditure on capital outlay while 
you are sPanQ-ing the 90 per cent, on what can 
be called the non-capital expenditure or 
revenue expenditure which does not bring in 
any benefit. 

 
SHRI A. P. CHATTERJEE: As I was 

submitting before this House, looking at the 
shaky economy that we have now in India 
when we have to lay apart Rs. 9440 crores for 
re- 

 

outlay in respect of defence'is to th» tune of 
Rs. 130 crores. 
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payment of debt alone out of the total 
expenditure which we are contemplating of 
Rs. 15,462 crores, in such a bankrupt 
economy has this, can we afford to spend 
more than Rs.  1000 crores on  military 
budget? 

1 

SHRI   SHEEL      BHADRA  YAJEE: Why 
not? 

SHRI A. P. CHATTERJEE: Now, I am 
asked, why not. That only shows the 
bankruptcy of thought to which Mr. Sheel 
Bhadra Yajee has arrived. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): No interruptions, Mr.  Yajee. 

SHRI A. P. CHATTERJEE: Mi-. Vice-
Chairman, he asked me, why not. I say the 
whole question is this. Why should we have to 
spend so much on military budget? We are 
spending this large amount on military budget 
because we are keeping the tension alive on the 
borders with our neighbours; we are not trying 
to release that tension. We are not trying to 
calm that tension and the good money of the 
Indian public to ' the tune of Rs. 1000 crores 
per year is going  down the drain. 

SHRI SHEEL BHADRA YAJEE: We 
shall spend more. 

SHRI   A.   P.   CHATTERJEE:   I  say   I it  
is  going down  the  drain  for  this reason.    If  
it  were  capital   outlay  I can understand that 
something might come up in  the  shape of 
productive defence industries; but,  no.    We  
are spending  Rs.   900   crores   as   revenue 
expenditure;  that  is,  we  are  importing 
supersonic jets perhaps from the   j United 
States    of    America,    bullets   j from England 
and rifles from we do   1 not  know where.    
And  in  this way we are  spending    .    .    . 

SHRI ARJUN ARORA: Rifles from 
Cossipore. 

SHRI A. P. CHATTERJEE: . . . our good 
money on this so-called defence expenditure 
which I would call military budget. If we are 
to gear our economy to a healthy angle, then 
the immediate necessity and need for us is to 
make up with our neighbours. As soon as we 
say make up with our neighbours, Mr. Sheel 
Bhadra Yajee will jump up. (Interruptions). 
These people always want to thrive on tea-pot 
tension and tea-pot thrills. They never go to 
the front. They never bother about all the 
great hardships, which the common Indian 
people are suffering because of s» much 
expenditure on the military budget. Mr. Sheel 
Bhadra Yajee will be certainly thrilled at the 
imagination of military glory, sitting in this 
cool, air-' conditioned Chamber of Rajya 
Sabha. 

SHRI SHEEL BHADRA YAJEE: But 
your friends are forcing us to spend more on 
defence. 

SHRI A. P. CHATTERJEE: Mr. Vice-
Chairman, the pinch is being felt by the 
ordinary peasants in the hot fields of India 
under the summer sun and the biting wintry 
climate in which they have to work for their 
food and even then they cannot get their food 
properly. Even then they cannot gat the price 
for the food that they raise. The pinch is 
being felt by the working-class; by the lower 
middle-class, whom Mr. Sheel Bhad: a Yajee 
has by now forgotten, after coming to the 
Rajya Sabha. He has betrayed whatever 
interest he used to have for the lower middle-
class previously    .    .    . 

SHRI SHEEL BHADRA YAJEE: You all 
are pseudo-communist5. 

SHRI A. P. CHATTERJEE: Now he is 
betraying the interests of those people for 
whom he once had seme sympathy. I do not 
know whether it  was  a  genuine  sympathy 
or    not. 
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[Shri A .P. Chatterjee.] 
Once upon a time    he used    to    say that he 
had some sympathy for them, but I am quite 
sure now that he has betrayed them.    He has 
betrayed the people  for whom  he  once  had 
some   1 sympathy.     This  pinch   is   being   
felt  I by the people of India and, therefore,   • it 
is all the more necessary that, we   i make  up  
with  our  neighbours.   I  do not mince words.    
When I say    that we  must  make  up with  our    
neighbours, 1 say that we must make with 
China   and   Pakistan. 

SHRI SHEEL E-HADRA YAJEE: You 
advise them. 

SHRI A. P. CHATTERJEE: It is not for me 
to advise them. It is far me to advise my 
Government. It is for me to advise my people. 
As far as my people are concerned, as far as this 
Government is concerned," certainly I am 
within my rights to say that we must do 
everything in our power to normalise relations 
with our neighbours, because you cannot live in 
a state of perpetual tension "with your 
neighbours. That j kind of Chanakya 
philosophy does not hold good nowadays. We I 
must   ... 

SHRI LOKANATH MISRA (Oris-sa): If I 
may interrupt, if it is not a perpetual state of 
tension, it would be a perpetual state of 
surrender to China.    Would you like to have 
it? 

SHRI  A.  P.   CHATTERJEE:   1  res-
pectfully differ.     (Interruptions).    Of course,  
nobody  says  that,   but  peace   j is certainly 
greater    than  any    little   j compromise  that 
we     may  have    to   j make. 

I  have  great  respect -for  Mr.  Raj-   ' 
narain, but I was very much pained   ! at the 
way in which he spoke about the  Kutch  
Award.  Why  should    we expand  these  
small   things  into  such a big size?    After 
all, certain square miles of territory are less in 
import-   I ance than friendship with our 
neigh-   I bours, friendship which will lead to 
a   I 

lessening of tension, friendship' which will 
lead to a brightening up of our economy, 
friendship which will lead to lessening of the 
burden ef the military budget of our economy" 
and on the people of India. Why" should we 
so much think of Mother India and so much 
think, of patriotism, just because an arbitrator 
ha« given an award in favour of Pakistan, a 
few square miles of territory. I say that this is 
the attitude that leads to all kinds of tension 
<>nd all kinds of unfriendliness with our 
neighbours. We have to shed. thi« attitude. 
We must show a spirit of friendliness to the 
other great neighbour on our frontier, I mean, 
the People's Republic of China. We .ea»-not 
remain hostile for ever with 75 crores of 
people alongside. We are fit ty crores of 
people. Can these fifty crores of people for 
ever xemai* hostile with seventy erores of 
people? 

SHRI LOKANATH MISRA: We were 
very friendly, but they became 
hostile. 

SHRI A. P. CHATTERJEE: We must spare 
no efforts to make up with them. As far as the 
India-China boundary is concerned, I am not 
apportioning blame. As far as that border is 
concerned, we should sit at a negotiating 
table. I know immediately the question will 
be raised that the Colombo proposals are 
there and they should be accepted 

SHRI SRIMAN PRAFULLA GO-SWAMI 
(Assam): May I ask a clarification from Mr. 
Chatterjee? What about the unprovoked 
Chinese aggression on India? In the dispute 
witk China, should we surrender? What is his 
advice? May I ask whether China or India 
declined t° negotiate? Instead of negotiation, 
China suddenly occupied our area by sudden 
undeclared war. 

SHRI A- P. CHATTERJEE: Nineteen 
hundred and sixty-two is far back of us. Let 
us not repeaE 1962. Let us look forward. Let 
us sit at a 
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table. Let us not approach any negotiating 
table with any of our neighbours, with a fait 
accompli. Let us not approach them with a 
ready-made decisions. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): No interruptions please. 

SHRI ANANT PRASAD SHARMA 
(Bihar): Whom are you advising— China  or  
India? 

SHRI A. P. CHATTERJEE: I am an Indian 
and I am advising the Indian Government. 
(Interruption). If he thinks that he can go' 
beyond the borders to advise others, let him 
try that, but as an Indian I can advise Indians 
and I can advise the Indian Government only 
and not beyond that. Therefore, we should go 
to a negotiating table. We must not go to a 
negotiating table with ready-made solutions, 
Colombo proposals or no Colombo proposals. 
There is no scope in that for negotiation. 
There is no meaning in negotiation if you just 
go with a ready-made solution. You must sit 
at the table and find out a formula—Colombo 
proposals or no Colombo proposals. Let us 
nave another proposal, maybe Delhi proposal, 
maybe Peking proposal, but why Colombo 
proposals? Why make an idolatory of the 
Colombo proposals alone? Therefore, what I 
am saying is this. This ticklish problem has to 
be solved. Unless this problem is "solved, our 
entire economy will go from a ruinous state to 
a still more ruinous state and that is why I am 
pinpointing this aspect ©f the Indian 
economy. 

The next point which I shall place before 
you is this. We have just now found out that 
out of Rs. 4,000 •dd crores expenditure, apart 
from the charged expenditure, we are 
spending  more  than 1,000  crores  on 

' the military budget. What are we 
spending on the Police? We are 
spending more than Rs. 45 crores in 
1968-69 and after paying this, gene 
rally look at the entire map of 
India. From Kashmir to Cape Como- 
rin, from Bengal to Punjab, wher 
ever we turn our eyes, we will find 
that brothers are being killed. Com 
munal riots are now running riot 
so to say, throughout the length and 
breadth of India and we are spending 
money on the police. Indian eco 
nomy is an economy based on the 
productive capacity of the people. If 
you divert the productive capacity 
of these people, if you destroy the 
productive capacity of these people, 
by allowing communal riots to be 
created by interested persons, where 
will the image of India be? That is 
not also the point which I am rais 
ing here. ,Let the image of India 
take care of itself. We have damag 
ed the image of India a lot, but I am 
now concerned with the Indian eco 
nomy. If the Indian economy is to 
be saved, then these communal riots 
must be completely stopped and that 
cannot be done with this kind of 
police for whom Rs. 45 crores are 
being demanded in this Appropria 
tion Bill. I know, you know, every 
body knows, it is within the experi 
ence of anybody, any honest citizen 
of India that communal riots cannot 
• take place if the police were vigilant, 
if the police were active. But we 
know and it is within our experience 
that the police take sides. Not only 
they take sides. They sometimes 
incite and encourage riots for the 
purpose «f serving the interests of 
certain interested persons. I have 
5 seen riots in Calcutta both    in 

1964 and the other day 
also. The viots were there some 
months ago in Calcutta, and we 
know how the police sit idle, 
stand       idle,        when we      find 
goondas attacking the minority community's 
bustees and stabbing members of the 
minority community almost before the eyes 
of the police, the so-called guardians of law 
and order. 
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SHRI AN ANT PRASAD SHARMA: 

What was your Government doing at that 
time in Calcutta? 

SHRI A. P. CHATTERJEE: My 
honourable friend asked me what my 
Government did. My Government, the United 
Front Government, when it was in saddle, 
within three hours nipped in the bud a riot 
which was to have flared up into a big 
communal riot in Entally area in three hours. 
If a Ministry is really conscious of its powers, 
conscious of its duties to the minority 
community, that Ministry and that 
administrative set-up can nip in the bud any 
communal riot within two hours if it so likes. 
But we found in Calcutta the 1964 riots were 
allowed to go out of their hands. 

 
SHRI A. P. CHATTERJEE: Mr. Vice-

Chairman, I do not know. My hon. friend 
here, Mr. Varma, has posed a question which 
I think he •does not mean seriously himself. 
Why go to Sinkiang? Why not look to your 
Madhya Pradesh? Why not look to your Uttar 
Pradesh in Allahabad and other places where 
the blood of your brothers is b?ing shed? I do 
not know why he is so.much conscious of the 
plight of Muslim; in Sinkiang when he is not 
concerned with the plight of the Muslims in 
Allahabad or the plight of Muslims in 
Madhya Pradesh. 

SHRI LOKANATH MISRA: He 
understands it fairly well v/hy Mr. Varma 
posed that particular question of Sinkiang. It is 
simply because Mr. Chatterjee believes in a 
particular ' ideology that is prevalent U China, 

and Mr. Varma wants to know how the 
Chinese Government with the exemplary 
ideology of Communism has behaved with 
the Muslim community in Sinkiang. I hopa 
you would explain that. 

SHRI A. P. CHATTERJEE: I am not here 
to say what happened in Sinkiang. My hon. 
friends may know better, but I know what is 
happening to the minority community today, 
our Muslim brethren is India. 

I want to say this that while speaking on the 
Appropriation for the Police, unless the 
Government at the Union level and at the 
Slate level takes proper precautions, takes 
proper care for the purpose of saving the life 
and property of the minority community, woe 
to India, woe to Indian economy. That is why 
it is all the more necessary that we all Indians 
should take it as an urgent topic to which to 
draw our attention an urgent topic on which 
we must take our very honour and Prestige 
and see that this kind of dirty riots do not take 
place any longer. 

THE VICE-CHAIRMAN (.SHRI AKBAR 
ALI KHAN): Please finish. 

SHRI A. P. CHATTERJEE: You will 
kindly allow for the interruptions also. I will 
finish within a few minutes. I as submitting 
before you and before this hon. House that the 
police are idle spectators when communal 
riots take place. I know of incidents, in 1964 
of course. A friend of mine lives in an area 
where some communal riots took place, and 
he testified before me that he found two 
persons in "mufti coming and leading a band 
of goondas and setting fire to  minority 
community bustees. He was surprised to find 
those two very persons who. were in mufti in 
the morning coming in police uniform in the 
afternoon when the police were called for 
duty. This is the position. Wi have heard of 
incidents in the polic* 
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stations in 1964 riots in Calcutta where.an 
Office;'-in-charge of a police station was 
asking the goondas saying. ''We are staying 
our hands. Why are you not burning up the 
Muslim bustees in your locality? We are 
staying our hands. But if you are not doing 
that, then it is your fault". Ultimately of course 
the Military came and saved the situation. This 
is how the police people behave, if there is an 
honest non-official probe into these communal 
incidents anywhere in any part of India where 
these communal riots take place, such things 
would be found out and could be found out. 
But then the difficulty is that though India has 
been rocked with communal riots, there is no 
talk of 'any non-official probe or enquiry into 
them as to who are starting them, who is 
behind them, who instigates these riots, why 
the police are standing, as idle spectators, 
which big business is financing the funds for 
these riots, which party or parties, which 
group or groups are behind these riots. I am 
not going to apportion blame but let there be a 
non-official probe, a high power probe, a high 
power enquiry, let them go into the causes of 
these communal riots throughout India, let 
them find out the guilty persons. But, Mr. 
Vice-Chairman, one thing should be made 
clear here. If a non-official probe or enquiry is 
set up and if ultimately an organisation or a 
person or a group of persons are found to be 
guilty, let not this Government forgive -them. 
Even if this Government forgives them, I am 
quite sure the Indian people will not forgive 
them because the Indian people as such do not 
want riots. Tt is the goondas who hold both the 
communities, the majority and the minority 
communities, to ransom. The goondas 
financed by big business, by certain monopoly 
interests, by certain foreign organisations, 
these persons really are at th-i root of all these 
troubles, and if these troubles nave to ■be 
nipped in the bud, then these people have to be 
found out, these groups have to be found out, 
these organisa- 

tions have to be found out and brought to 
book before the bar of the public. 

SHRI B. T. KEMFARAJ (Mysore): 
Mr. Vice-Chairman, in support of this 
Bill I wish to say a few words. You 
have been pleased to hear the vehe 
ment arguments advanced by the hon. 
Members of the opposition. It is a 
wonder to me to see how best the 
Members of the opposition are trying 
to make out a case against the present 
Government while passing unwarran 
ted and untenable criticisms on the 
Appropriation Bill. One Member 
went to the extent of saying that the 
.Congress Members should join the 
S.S.P. Party and then only there will 
be a bliss for them. But the hon. 
Member must know that the S.S.P. 
Party and their leaders were also 
once upon a time members of the 
Congress Party who have learnt the 
principles and the programme of 
work that have to be carried out by 
the Congress under the able guidance 
and control of Mahatma Gandhi. The 
S.S.P. leaders have at least the courage 
to say that they have got the socialist 
pattern programme that they would 
chalk out provided they come to 
power. That is a thing which we 
have to wait and see, and again the 
hon. Member went to the extent of 
saying that he would champion the 
cause of Harijans. I apprehend bow 
the cause of the Harijans would have 
bpen promoted if the SSP had come 
to cower. But for the Congress, the 
| Harijans would not have got at least 
I the chance of speaking before this 
honourable House, if sufficient scope 
and if sufficient opportunities have 
not been created for them under the 
Constitution       The constitutional 

guarantee that ha« been given, has made 
some of the Harijans at least <o come 
forward and to rise to the occasion (iid to 
<?npnk in this AnDrnor'.i-tinn r,'n 

One thing I,want to say. Mr. Vice-I   
Chairman—Rome was not built in one 
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day.   Even    the    foremost     socialist 
countries in the world like the USSR   j we  
know—have not  reached the so-   ! cialist  
stage  fully  yet.   They     have   . been  
working  since   1917.   After  the   | Russian 
Revolution they have      been trying  their 
best to bring  about the   j socialist pattern of 
society and.want-   j ing to create a society in 
which they   j can have the socialist pattern of 
life,   j But how about us?   This is a country   
J which  has  suffered   a   lot  under  the 
domination   of  the  Britishers.      And   I 
only since 15th August, 1947 Indepen-   j 
dence has come to the hands of the   j Indians.    
Ours is a vast country hav-   j ing so many 
communities; minor and   I major,  and 
different     sections,    who have  been 
following several customs and habits.   And in 
such a vast country, will it be possible to 
create heaven in a few years?    Of course, 
rapid changes have been made for the last 20 
years.   Members of the Opposition should see 
what has      been      done,   j Huge industries, 
heavy industries and many types of industries 
have been taken up and they have been put to   
[ work.   When  they  give     production,   \ 
the result will be good and there will be  an  
all-round  development  in  the country. 

As far as the Finance Bill or the Budget 
is concerned, the amount mentioned therein 
is very encouraging and also very much 
appreciable. The Government—and 
especially the Finance Minister—has taken 
so much of care and caution just to allot the 
amount for the developmental works in the 
country. 

It is not a fact that a case has been made 
out as far as the Delhi Corporation is 
concerned. When we are discussing the 
Budget and the Appropriation Bill of the 
entire nation, to complain that the 
Government has not allotted a certain portion 
of the money for the Corporation on the basis 
of political issues just because the Jana Sangh 
is in power, the Government does not    want    
the    Jana j 

Sangh to continue there, is not right. Mr. 
Vice-Chairman, there is a clear picture before 
us as to how the opposition parties have taken 
up the reins of several States into their hands 
but how utterly they have failed to carry on 
the administration. In spite of the fact that so 
many chances, according, to the democratic 
principles, have been given to them, they 
could not come together. The opposition par-
ties, though they call themselves as 
champions of democracy, could not come 
together, they could not make common cause 
standing shoulder to shoulder to hold the reins 
of administration in several States. Then, 
what is the inference that could be drawn? 
The opposition parties have not yet come to a 
stage when they can hold the reins of the 
administration in their hands. When there is 
no well-organised, well-principled and well-
established opposition party—'there are 
several parties—how can they level criticisms 
against the Government and vehemently 
attack the policies of the Government. 

Now, Mr. Vice-Chairman, the amount 
allotted for social welfare has to be spent for 
the welfare of the minority communities and 
the Hari-jans. It is a fact that there are several 
instances where still the Harijans have been 
ill-treated; and 'it has come to notice that in 
several places, the Harijans have been ill-
treated and they have not been given the 
opportunity of at least claiming and exer-
cising the rights that have been conferred 
upon them under the Constitution. Of course, 
this is a question which requires sufficient 
time because the question of untouchability is 
there for the last several generations and the 
Government should take all possible care and 
caution to see that the question of 
untouchability is solved as early as possible. 
To that end, the steps that have been taken so 
far have to be strengthened and the Gov-
ernment also should giv? sufficient protection 
to the Harijans wherever there is ill-treatment 
meted out to them in the society. 
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The amount that hag been allotted for 
agriculture has to be made best use of for the 
improvement of agriculture by providing 
irrigation wells and by giving manure and 
other things in order to see that the scarcity of 
food is put an end to. Importation •f 
foodgrains from foreign countries has to be 
stopped as early as possible by taking all 
possible care and caution to increase food 
production. Unless this is done it is not proper 
for us to say that the prices are rising) very 
ihigh. When foodgrains are imported—and 
when they have to be imported—then the 
expenditure as far as foodgrains are 
concerned is likely to be  enhanced. 

One Member has been pleased t:> attack 
the Bill saying that the Bill is a clear picture 
of bankruptcy. Now, Mr. Vice-Chairman, the 
hon. Member •r any other Member who has 
knowledge of the principles of economics 
would know that it is a fact that where there 
is a deficit Budget, it is the progressive policy 
of the Government to prepare the Budget ac-
cordingly. Whenever there is any deficit, it 
clearly shows that the amount has been 
invested in capital industries or such other 
industries where the capital invested will give 
a return, a profit, to the country. Therefore, 
this is not a Bill of bankruptcy, it is a 
progressive and a very encouraging 
Appropriation Bill which requires a good 
deal of consideration  and  also  
understanding. 

Now, Mr. Vice-Chairman, the amount that 
has been allotted for Defence is essential and 
necessary. Why? We are in the middle of two 
countries, on one side Pakistan and •n the 
other side, China. I do not want to go into 
details in this respect. But we "must exist. 
And when we have to exist, we should also 
see that others do not come inside our 
territory, or meddle with our affairs. To keep 
ourselves protected from unexpected      
invasions  or     unexpected 

I attacks, we have to have » defenct | system 
always ready to protect our !   country. 

As far as the Kutch Award is coa- 
! cerned, it is a very clear fact that once an 

award is given, that award cannot be 
questioned. The judicial principle underlying 
any decision of any  court of law, national  or 
inter- 

; national, is that, that decision has ta be taken 
as a matter which every one concerned 
should follow. When an award is given, there 
is no meaning in saying that the territory that 
has been assigned to be given over to 
Pakistan should be taken back. Then it leads 
to so many complications which will become 
a matter of criticism in the eyes of the world. 
When there is a rinding, how can the learned 
Members of the opposition call   upon   the   
Government   to      say I   that no inch of 
land will be given to |   the  other   countries? 

Again,   Sir,   criticisms   have      been  
 levelled against what they call the | 
capitalistic outlook of the Govern ment. 
But this is a point that wt have to note and 
consider. All the capitalists cannot be 
eradicated or obliterated in one    night.   
That      is I   why there is the wealth-tax, 
there is   the income-tax and several 
taxes which  the  Government      has     
been J   levying and also thinking of 
levying    in order to see that the 
accumulation of capital is gradually 
reduced.    This is the  way  to  reach the     
socialistic pattern  of     society.   The     
principle underlying  the  socialistic  
pattern   of society is that the difference 
between the rich and the power has to 
come j   to    an    end.    How    can    that    
be brought about all of a sudden? Sir, I   it 
is a well-known fact      that      the Labour  
Government  in  England  has !   been  
levying  several  taxes  on     the Lords and 
the capitalists,  and      the i   number of 
feudal    Lords    who    are ;   there  is 
becoming thinner and thin- i   ner day by 
day.    We find hardly    a :   f»w  Lords  
there     now.     Therefore, I   +he policy 
that  the Government has bee*   following  
has  to    be      closely 
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understood. Then only it will be possible for 
us to know where we stand and what the 
position is. When so many taxes have been 
levied on the capitalists and on the rich 
people, there is no room for any complaint 
that the Government is encouraging 
capitalists. When they make that accusation, 
where are the facts and figures to show that 
the Government is supporting the capitalists? 
Whenever an industry is started by investment 
of crores and crores of rupees the private 
persona have to be invited to invest in the 
shares. The Government will a'so invest in 
those . shares. So, when private shares, public 
shares and Government shares are invested 
and an industry is started, it cannot be said 
that a capitalist has been given an opportunity 
to make more capital and become richer. 
Therefore, Sir, I say that the criticisms of the 
Opposition Parties are untenable and the Bill 
should be passed unanimously. 

SHRI A. D. MANI (Madhya Pradesh): Mr. 
Vice-Chairman, Sir, I want to speak on a few 
Votes—Vote No. 4—Defence Services, Vote 
No. 38—Ministry of Home Affairs, Vote No. 
2—Foreign Trade and Vote No. 57—Ministry 
of Information. and Broadcasting. And if I 
have time, I should also like to make a 
passing reference ty Vote No- 103—Commerce, 
and to the Vote regarding Works and 
Housing. 

Sir, Members of this House are aware that 
every time we come to the Parliament 
Session, the Emergency Commissioned 
Officers who have been demoblised from the 
Army come and meet us and explain to us 
their plight. Many of them are in a very bad 
way- Some of them who have held senior 
positions as Captains and Majors find 
themselves without jobs. And they are not in 
a position to get absorbed in lowly positions 
as clerks in various private offices or in Gov-
ernmnet service.   The House will re- 

call that over 1,000 Emergency Commission 
Officers were given Emergency Comissions 
during the Emergency. At that time, Mr. 
Chavan, who spoke in Parliament said "We 
are not going to waste you;"—he was 
referring to the Emergency Commission 
Officers—"We have spent large sums on your 
training and most of you will be given the 
permanent commission. Even" those who go 
out will be given equivalent posts." 

I recall to-day that during the Emergency in 
1962, quite a large number of students left 
their colleges—they had not completed their 
education, they had not taken their degrees—
and joined the army. And it was expected that 
they would be absorbed in the army after the 
Emergency was over. But now it has been 
decided that the Emergency Commission 
Officers should be demoblised on a phased 
programme which is expected to end in 197G. 
Now the Emergency Commision Officers who 
have been demobilised have a sense of 
grievance that the Government has not 
honoured the pledge made to them in 
Parliament; it was not in very specific terms 
but they were given to understand that they 
would be retained in the army and given 
permanent commissions. The hon. Defence 
Minister, Mr. Swaran Singh, said in 
Parliament that the ECO'? were being 
demobbed because he wanted to keep the 
army young and there should be recruitment 
of fresh blood from the market as Short Ser-
vice Commission Officers. He would not like 
to have an aged army. I quite concede that 
position. But when once a certain 
understanding and promise has been given on 
the floo»* of Parliament, H is the duty of 
Government to see that these Emergency 
Commission Officers who have answered the 
call of the country are not thrown out on the 
streets a. has been done in the present case.. 

I would like to make some observations 
regardinf th« steps that GorerT- 
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mcnt might take to rehabilitate these persons  
who have  been  thrown out. Qn<:  of them is 
that there should be no age-limit for their being 
absorbed in   suitable  and     equivalent posts  
of c'vi'ian  • employment     either in the States 
or in the Government of India. The  second  
suggestion  that  I  wouid like to make, is, and 
it may be regarded as somewhat unusual,    is 
th'at   in regard to those boys who joined the 
army  when  they   were     prosecuting their 
studies in the universities or colleges, they 
should be given an honorary degr°e by the 
universities concerned. This has happened at 
the time of the First World War in Great Bri-
tain,   as you     might recall.   Sir;  you were in 
Great Britain at that time-   (Interruption)       I    
do    not      know about the  Second  World 
War. But 7 know that in the First    World 
War, students who left    Oxford and Cam-
bridge    Universities    and joined the army 
and served on the front, were given honorary    
degrees. The    third stion that I would like to 
make —and I am raising this matte- in the 
debate on the Appropriation Bill be-cause this 
matter has been raised often during the 
Question Hour, hut nothing has been done so 
far and the demobilised Emergency 
Commission Officers are in p thoroughly 
demoralised state at  the present     time—is 
that in the public sector undertakings, these 
persons who have c'ome back with    the 
benefit of training in the army must be given 
an earlier chance than other people. I do hope 
that    Government would make some 
observation^ in regard to this question when 
the Minister replies to the debate on the 
Appropriation   Bill. T  am  raisin;? this point 
Mr. Vice-Chairman, you are aware that the 
general practice when a reply is given by 
Government to the debate on the Appropria-
tion  P;ll i- to pick UTJ a few points and  neglect 
the others. I would like the Minister to make it 
a point to ask tor a brief on  the     steps which 
are beinp taken to rehabilitate the ECO's 1 
demobilised. Sir. . . - 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I know your point. It is 
agitating the minds of many people. Those 
who had rendered services during the 
Emergency should not ba left on the streets. 

SHRI LOKANATH MISRA; It is a pity 
that the inconvenient points are never replied 
to by this Gpvernment. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I -am alno asking the Ministry 
to take note of it. 

SHRI A. D. MANI: Now I want to speak 
On the vote of the Ministry of Home Affairs. 
In this connection may I make a reference to 
the somewhat challenging and provocative 
speech of my hon. friend, Mr. Chauerjee? I 
do not want to deal with these obsessions and 
preconceived notions about Peking because 
that would land me in an acrimonious 
controversy with him. 

SHRI LOKANATH MISRA: You are 
afraid of his Party. 

SHRI A. D. MANI: I am not afraid of that 
party or anybody in this House except the 
Chair. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Although you are alone, the 
Chair is behind you. 

SHRI A. D. MANI: I am glad the Chair is 
protecting me. I would like to make a 
reference to the comments he has mad2 6n the 
communal situation in the country. During the 
last Session of this House I took part in a 
Radio Seminar with Mrs. Sucheta Kripalani, 
Mr. Nath Pai and Mr. Jaipal Singh on this 
communal question. We discussed this matter 
and that broadcast seemed to have received 
some kind of notice in the country also. I 
would like to say here that while the 
communal situation is deplorable in the 
country, there is no point in overblowing it 
out of all proportion as Mr. Chatterjee has 
done. Tf the scri Mr. Chatfejfe's speech is senl 
the foreigner might    gather the im- 
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pression that the minorities are without any 
kind of protection in this country, that 
conditions which prevail in Pakistan and in 
good parts of the southern United States 
obtain here. 

SHRI BALACHANDRA MENON: If one 
innocent man dies, is that correct? 

SHRI A. D. MANI: I am developing the 
point.    We should, not over blow the picture. 
I quite concede and J feel that the secular 
democracy which the Republic of India 
enshrines is a priceless nossession and India 
will fall from that heritage an^ it will be a 
disgrace if lhat secular ideal is in any way tar-
red but there  is no point in saying things are 
bad. They are bad but they are not so bad as 
my hon. friend, Mr. Chatterjee, made it out to 
be. Of all the countries in Asia I claim that 
the Viinoritiec  in our country  are better 
treated than in many other countries of Asia, 
perhaps excepting Japan. But then that is not 
any consolation to us. We should be worthy 
of the great sacrifice that Mahatma Gandhi 
has made in creating a secular    democracy 
for India. Now there is a wave of intolerance 
all over the world,  not only in India. 
Kennedy    was    murdered; Dr. Martin 
Luther King was    murdered; Gandhiji was 
murdered 19 years ago. The assassin's knife 
is wandering all over  the  world  and  if the 
situation is not arrested in this country, it 
might lead to a very serious situation includ-
ing a     breakdown of    parliamentary 
Institutions.   If   the     minorities     feel thn.t 
they do not get protection from parliamentary 
institutions, they might resort to other 
methods of protecting themselves as the 
Negroes are trying to do in the United States 
after tor. Martin   Luther     King's  tragic  
death. Sir, I feel that as far as the communal 
situation  is  concerned,     there  is  no point 
in patting ourselves On the back that we can 
handle it. our Parliament is big enough, a 
debate can be raised in the House, a question 
can be    shot at the Home Minister. The 
Home Minister will   ask  for a  reply  from   
the Andhra Minister, whoever he may be. 

who may make a very unfortunate remark and 
which he may deny later on. all these things 
may happen. But we have got to depart from 
OUT constitutional     procedures  and     realise 
that there  is a  minority    problem in  this 
country OP  account of the predominance of a 
certain majority in the land. I do not want to 
suggst that    these minorities should get special    
protec- -tion.  I mada this suggestion in     the 
Radio Seminar and I    repeat it here that the 
time has come when we must a   Minority   
Board   in     every     Stale capital. It should be 
a statutory Board and it should meet    often. 
Wnenever any complaint is made with regard 
to a minority, there will be a formal enquiry 
here. We    should make people ashamed of 
trying to oppress the minorities. There should 
also be a Minorities Commission in Delhi.  
(Interruption)  I know that    your Party    will 
never  accept the     philosophy  or  the 
approach that I have. I do not want to enter into  
any controversy with  Mr. Chatterjee because 
in the Lobby he is a more reasonable person 
than he is in the House. Therefore, I do not 
want to  enter  into  any warfare  with  him on 
the floor of this House. But I also feel  that  
apart from  the    communal situation, the 
linguistic situation is 9 matter   which  should  
cause     serious alarm to all of us. I know 
something about what is happening in the State 
of Maharashtra. It     was possible for Mr. 
George    Fernandez coming from Mangalore 
and working in the trade union movement to 
w;n a mighty battle against Mr. S. K. Patil and 
come to the Lok Sabha. He did it on a secular 
and non-linguistic vote. 

SHRI DAHYABHAI V. PATEL: With the 
help of Mr. Chavan. Do not forget  that 
important factor. 

SHRI A. D. MANI: But at the present time 
even Mr. George Fernandez's position is 
being undermined in th* State of Bombay 
because the Shiv Sena feeling has entered 
erven the trade union ranks. My hon. friend, 
Mr. Hathi, is not here. He is having    so    
many    Labour    Confer- 
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enceg but why can't he raise this question of 
linguism in the trade union movement? The 
Shiv Sena has emerged as a big party in the 
recent Bombay municipal elections. This 
party is like'y to have a very big following in 
the general elections in 1972. Matters have 
gone so far that in some States it is advocated 
that articles produced in the States should be 
used by those States alone; if something is 
made Swadeshi, it is Swadeshi for that region 
only. This is going on. I do not know why we 
have not made any impression on the hon. 
Home Minister. He brings forward the Border 
Areas Bill because fiiends of Mr. Chatterjee's 
persuasion are giving a lot of trouble and that 
is why such a Bill is brought forward. I cannot 
understand why no action is being taken to 
declare all these linguistic organisations as 
illegal. This has not Deen done. It has not been 
done in Assam and it has not been done—Mr. 
Lekanath Misra will pardon me for saying 
so—also in parts of Orissa wherp there is a 
strong linguistic feeling against our very good 
friends from Andhra Pradesh. 

SHRI LOKANATH MISRA: For the 
information of Mr. Mani it was there during 
the Congress rule there but as soon as there 
was a non-Congress Ministry, we have seen 
to it that nothing of that sort exists. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): You have two minutes more. 
Mr. Mani. 

SHRI A. D. MANI: I want to make one 
more point that unless we ban these 
organisations and take the responsibility of 
banning these organisations including being 
defeated at the polls, it is not possible to 
eradicate this cancer of linguism which has 
entered into our minds and our feelings and 
which is going on apace in every State. I 
would like to go to the third point—about the 
Ministry of Commerce. I feel the time has -
come to consider this matter. I would 

have liked to talk about the tea industry about 
which a good deal of material has been 
collected. I have heard accounts about the 
manner i* which we have become a very 
secondary tea producer in the world but I 
want to make one point about the Ministry of 
Commerce. When Mr. Manubhai Shah was 
the Minister, he was regarded as the Minister 
of International Trade. Then something 
happened and some Ministries have been 
mixed up. There is one Minister for 
Commerce and this Minister was the 
President of the UNCTAD Conference. Our 
export trade hag declined because in the 
matter of tea exports we had given our place 
ta Ceylon 10 years ago. We had about 45 ner 
cent, of the world trade. Today Ct'ylon has 
gone ahead of us. We are not in a position to 
organise our export trade in a way which will 
givi* us foreign exchange. Th? latest figures 
show that in 1966-67 there had been an 
accretion of foreign exchange over the 
previous year but we should not be proud of 
that achievement. W« should have done 
better. The timt has come when we should 
have a Ministry of International Trade. We 
should go into the question of export 
subsidies, import entitlements for those who 
earn foreign exchange and a foreign marketg 
research council in which the private sector 
and the public sector may cooperate. If we do 
not do that, it may not be possible for the 
Finance Minister to present the budget for 
1970 to an orderly House because we do not 
know what is likely to happen if the foreign 
exchange situation worsened in the mean time 
and the country is landed in bankruptcy. 

Sir, can I exceed the time to make a referenc" 
about a question     which has  often   been  

raised regarding the W.H.S. Ministry and that is 
about the Ministers'  residences?  I do not know 

how many times my friends Mr. Loka-nat'i      
Mi^ra      and Mr. Patel      an* !   myself have 
stood up in this Cham-j   ber to ask for details 
about them. The !   rebly was  Informat'on is 
being collected and will be placed on th« Ta- 
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ble'. The information is going on being 
collected. In the old Jays when the British 
were here—and I have had it from almost 
authoritative sources, from those who had 
held the posts of Governors in those days, 
Governorship now is somewhat cheaper but in 
those days it was difficult to become a 
Governor—if the Governor wanted to make an 
alteration to his residence—the Government 
House—the matter used to be sanctioned by 
the Secretary of State-in-Council, not by the 
Viceroy. He cou'd not ask the P.W.D. to 
improve his official residence. I want to make 
a suggestion. Many of us feel that the 
Ministers are misusing the facilities and 
getting all sorts of conveniences for their 
houses and for their comforts which are out of 
tune with the general picture of poverty in this 
country. I know that thitf is the feeling a large 
number of Members have and if you are to 
come to this side, you too might make a 

speech. I feel that as far as this matter of 
Ministers' conveniences are concerned, there 
should be a convention. There should be a 
parliamentary committee consisting of the Op-
position and the Government and if any 
Minister wants an extra convenience to be 
provided for him including air-conditioning in 
the kitchen or bedroom, the matter should be 
referred to that committee and the committee's 
approval obtained, we must set up   .    .   . 

SHRI BALACHANDRA MENON: The 
buildings will fall on their heads. 

SHRI A. D. MANI: We must set up some 
standards in this matter. All these Demands 
are being voted and we have not got the figure 
of the expenditure of the Ministers. Unless we 
do it, there is bound to be criticism that 
democracy is a very costly experiment in 
India and it is bearing too heavily on the 
people. Thank you very much. 

SHRI D. L. SEN GUPTA (West Bengal): 
Mr. Vice-Chairman, my friend Mr.  Mani just 
now advocated 

for the banning of regional organisations like 
the Lachit Sena and the unmentioned Sena of 
Orissa. Possibly he had also in mind the Shiv 
Sena in Bombay. 

SHRI K. C. PANDA  (Orissa):   Tha 
Orissa  Sena  did  not  materialise. 

SHRI D. L. SEN GUPTA: So far as this 
aspect of the problem is concerned, if any 
Member thinks that just by banning any 
organisation the depth of feelings generating 
those organisations can be killed, he must be 
living in a fools' paradise. The point we should 
bear in mind is-where lies the real malady and 
what is the disease. On tha last occasion when 
I took part in the debate here, I gave out that 
we havs a series of problems. W« ha<i not 
tackled them in the right spirit. We tried to 
consider them as a law and order issue though 
in fact they are socio-economic issues. My 
friend Mr. Mani is one of those who considers. 
this as an issue of law and order. In that 
respect he is in good company of Mr Chavan. 
But to me the problem is really serious and it 
g not a law and order problem and merely by 
police or by legislation! you cannot stop it 
You have to go to the root of the pro blem. 
What is the problem? The problem is of 
hunger, unemployment, disparity between 
States and people and people. Why should 
there be more industries in Bombay and 
Gujarat and why there should not be any in-
dustry in Kerala or Assam? Why should there 
be the maximum unemployed percentage in 
Bengal? All these are the questions. Why a 
young man of Bengal or Assam who is phy-
sically competent to work and mentally alert 
and is fully educated should not get a job? If 
the person does not get a job, before he 
attacks the Government he finds that by his 
side there is either a Punjabi or a. Madrasi or 
in Oriya or in a Bihar! and so he hits him. If 
the Government wants to stop this, it has to 
generate a feeling that he will get his share. 
When the people are poli-tiealised either by 
the socialist*     or 
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communists on an economic level, they show 
that the culprits are not the people from the 
other States but it is the Government that has 
failed them. The position js this. Either tackle it 
politically and educate the people politically or 
solve the problem by making provision so that 
nobody has a grievance. When I last spoke, I 
did not know that my apprehensions would be 
so prophetic. Only a month before I expressed 
the app-ehension and thereafter, I found in the 
Calcutta papers that there has been a Sena 
formed in Bengal also ! known as the Bijoy 
Sena as you know, historically it was Bijoy 
Sena of Bengal who conquered Ceylon. He wag 
a brav6 man. So there has been a Bijoy Sena. 
No right thinking people will consider these 
Senas of any use. They are in fact reactionary 
forces. They only genrate heat and lead the 
country astray but what is to be done? No 
amount of sermon will passify these people with 
utter frustration. I told y°u and through you this 
House that Bengal contributes 40 per cent, of 
the foreign exchange earned but that Bengal has 
not got any plan by which its very basic 
problem of food could be solved. This problem 
of food and unemployment is haunting every 
young man in Bengal. I suggested that there 
should be one national plan for irrigation and 
cultivation and I suggested Bhanderadaha Beel 
of Murshida-bad being taken up by the Govern-
ment of India. It would cost Rs. 1.25 crores but 
would yield three additional crops in a year and 
fetch an income of Rs. 2.5 crores annually. 
Now this scheme was considered by the West 
Bengal Government during the United Front 
regime, officers of the Irrigation Department 
considered it useful and Dr. Rao, the Irrigation 
Minister at the Centre, was approached. But 
nothing has been done. Now, from that 
particular Beel water cou'd be lifted. It is a 70-
mile long lak'j with natural embankments, from 
which water could be lifted for irrigating the 
lands on both sides of the Beel. And in that Beel 
also fish could be grown. Now nothing has 
been done 

Rither, tubewells are being sunk at a huge 
c°st, for irrigation purposes in that area, 
which will not be of much use  according  to  
the  experts. 

Mr. Vice-Chairman, Sir, there is a talk in 
the air that industrial licences ar.e going to be 
granted for the setting up of one or more 
scooter factories in the country. Certainly 
eastern India can lay claim to one of them. I 
do not mind whether it is in Orisga or Assam 
or Bengal or Bihar, but Bengal certainly is the 
most important industrial centre in eastern 
India and lays claim to one-of them. Eastern 
India is being ignored repeatedly. Now, if it 
goes t'n Punjab or Maharashtra or Gujarat or 
Uttar Pradesh, the people of eastern India shall 
naturally have a grievance that they are being 
treated in a step-motherly fashion. So I wish 
tha' the Minister for Industry will bear it in 
mind that eastern India should be given the 
industrial licence for a scooter factory. For 
many years past there has been no new 
industry m West Bengal either in the public 
sector or in the private sector. Now it is high 
time that the unemploymen* problem of West 
Bengal or eastern India should be helped to be 
solved by giving now at least one industry Mr. 
Vice-Chairman, Calcutta with its suburbs is 
the place where there is concentration of 
employment, is the place providing 
employment to the unemployed people of 
eastern India. People from Bihar, Orissa and 
Assam come to Calcutta in search of jobs, and 
they get tht jobs, and West Bengal never 
grudged it or grumbled over it because we are 
all Indians. When this is the position, unless 
you take this salient fact into consideration 
and allow Calcutta and greater Calcutta to 
develon industrially and economically, these 
Bijoy Sena people will thrive. Mr. Mani may 
suggest banning them. You can ban the orga-
nisation,..but you cannot ban the people's 
grievances—the grievances will remain. 

Mr. Vice-Chairman, Sir, so far a> 
education is concerned, so far as West 
Bengal's Education Estimates are eon— 
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-cerned, I have seen that the allegation of 
funds has been reduced. You all know, Sir, 
that there is subsidy from the Centre, what is 
known as mulching grants, to all States. Now, 
if West Bengal with its increasing problems 
and increasing population get less funds for 
education, education is bound to suffer, and if 
education suffers, it is the society that suffers; 
it is the national progress that suffers. 

M-. Vice-Chairman, Sir, no-w let rte tell 
you about hospitals. The population of 
Calcutta has increased i.iur times, but the 
hospital facilities have not been increased by 
even 10 per cent., by even one-tenth, the faci-
lity of beds and all that. Now wasi'e is the 
money for it in this Appropriation Bill? Who 
will do it? You cannot expect the whole 
money to be borne by the State, the whole 
money to come out of the State exchequer, 
when the problems are so varied and vast. 
There h a hospital privately run known as the 
Bana Hooghli Hospital. Now the Secretary of 
that hos-f ital is also the Principal of the R. G. 
Kher Medica' College, and he is Dr. Sorashi 
Mukherjee. He was T, irrounded by the staff of 
Bana Hoo-gbli Hospital demanding salary but 
he e spress his inability for want of funds in 
pay their salaries. Mr. Vice-Chairman, the 
difficulty is this; when ,a privately-run 
hospital cannot manage with its funds to pay 
the staff of that hospital, treatment is bound to 
suffer in the said hospital. So I suggest' that 
the Government of India should help that 
useful institution libera! !y  by  increasing its  
grant. 

You have seen in the papers that lor about a 
fortnight there was no operation done in most 
of the hospitals in Calcutta. Why? There were 
some cases of tetanus found, and because the 
quarters of Class IV staff in that Hospital 
suspected of tetanus, were destroyed without 
providing them with alternative 
accommodation, there was .a  dispute  with  
them.   Now  stopping 

operation is not the solution. How the tetanus 
infections came to toe there should be gone 
into. For a city like Calcutta, if you say there 
is no operation, it endangers human lives. 
People do not go to hospitals for the luxury of 
an operation; they go there for operation out 
of necessity. I put this question to the 
Governor: Was stopping the functioning of 
the hospitals any solution? If people go to 
hospital for operation, they go only for urgent 
cases. 

Now Mr. Vice-Chairman, there is nothing 
regarding labour. I told Mr. Hathi yesterday 
that Sir Biren Mookerji had closed two 
factories for more than seven months, the 
Indian Standard Wagon Company at Burn-pur 
employing 5,000 workers, and the Burn 
Company at Howrah employing 8,000 
wokers. It came to 13,000 workers or 65.000 
family members, and they were kept starving 
for seven months. Then the workers agreed to 
the terms given to them by the Government 
and the employers for reopening those 
.factories, by surrendering all their rights 
because of the pangs of starvation, not of any 
free choice; there was no option but to agree 
to their terms. Then what happened? While 
Sir Biren Mookerji was reopening those 
factories, by about the same time, Messrs 
Birlas cosed their Texmaco factory, emp-
loying about 10,000 workers, for more than a 
month, and in violation of the statutory 
provisions they did not pay the workers any 
lay-off compensation. Now this type of 
business should be banned, not the Bijoy 
Sena, or Shiv-Sena people. This type of 
employers, people who try to coerce the 
workers and keep them starving and who 
violate the statutory p-ov i of the law, in their 
cases, their licences should be cancelled. They 
should be banned because they have no right 
to gamble with people's lives and the nation's  
economy. 

Now coming to the public sector 
undertakings, Hindustan Steel is now a 
liability. But did anybody care to know the 
reason before the matter came  to   a  
desperate  situation?    One 
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Mr. P. C. Sen, a eoke oven plant engineer, who 
was working at Rour-kela, was posted to a non-
technical post. Now because of this that gentle-
man had a grievance and ventilated it to me. I 
then met Mr. Sanjiva Reddy, the then Steel 
Minister. I told him that this was the state of 
flaings that non-technical people were /olding 
technical posts because technical posts carried 
production bonus. - So, by favouritism and 
nepotism all non-technical people were 
occupying technical posts. Nobody cared to 
know its consequences. The present position 
was therefore bound to happen. Mr. P. C. Sen's 
services were terminated because he made all 
these representations through me. He has since 
left India and has gone abroad. He has not lost, 
but because his valuable advice made in 
country's interests was ignored, we have lost 
seriously in our public sector. 

6 P.M. 
Mr. Vice-Chairman, Sir, our Deputy Prime 

Minister said that he was glad that prices 
were stabilising. Where? I do not see. I do not 
see how prices have been stabilised when 
they are at 650 or 660 points taking the year 
1939 as the base year, with 100 points. The 
Bengal Chamber •of Commerce has been 
forced to pay a dearness allowance of 240 per 
cent, of basic pay. If any one feels that sta-
bilization of prices has been achieved with 
prices at 650 or 660, points taking 1939 as the 
base year, then I cannot agree with him. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Thank you. 

SHRI D. L. SEN GUPTA: One point more 
and I am done. My hon. fiiend Shri A. P. 
Chatterjee was speaking about the military 
budget of our corn-try. But will it not be 
correct to say that so long as China or 
Pakistan remain as threats to India, India has 
got to maintain its defences by incurring this 
expenditure? Mr. Vice-Chairman, you will 
bear me out when I say that he used the words 
"Mother  
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India" and "patriotism" in a light hearted 
manner. These are not the correct words to be 
used with regard to the Kutch Award and 
agitation against that Mr. Vice-Chairman, if 
anybody wants to undermine the significance 
of words like "Mother India" and "patriotism" 
then I think he is not up to the Constitution on 
which he has taken his oath. You will see that 
so far as our Constitution is concerned, we are 
here on oath on the Constitution. We have 
affirmed or taken the oath that we shall pre-
serve the integrity and sovereignty of India. If 
anyody is fighting for Kutch or against the 
Kutch Award he is fighting for the spirit of 
maintaining India's integrity and sovereignty. 
Another thing about China I shall say and 
then I will finish at five minutes past six. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): It is already past time. 

SHRI D. L. SEN GUPTA: In two more 
minutes I shall finish. So far as this tension is 
concerned, this tension remains. Why is there 
tension between Russia and China over Man-
golian territory? Why is there this land 
hunger between China and Russia? That is 
because they are patriotic and each thinks that 
the land belongs to it. If China fights India on 
the question of land, it may be that they 
believe that the land belongs to them. They 
are patriotic and they feel that the land 
belongs to them. Why should we not be 
patriotic and demand that land because it 
belongs to us? It belongs to India and let us 
say that and let us offer a solution consistent 
to that. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): The House stands adjourned till 
11 a.m. tomorrow. 

The House then adjourned at four 
minutes past six 01 the clock till 
eleven of the clock on Wednesday, 
the 1st May, 1968. 

68—570. 


